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.,thé.s o the Registry ] Date Oorder of the Tr (FRTI
, 14.06.2005 Heard Mr. B.Shh®dl, learned coun-
: dngdpmMNUOnlb‘n for. sel for the applicants and Dr.M.C.
s .xleciiﬁ F. m;m, M- | sharma, learned Railway counsel.
_depdsiged vide 190/BD - Dr.Sharma submits that notice has
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to go to the respondents since factual
allegations are made regarding prepa-
ration of the select list,
respondents are directed to show cause
as to why this application shall not
be admitted.

It is seen that full address of
party respondent Nos. 6 to 36 are

not furnished which will make it
difficult to serve noticesto the said
\ respondents. In the circumstances,
applicants are directed to get the
full details of xmx party respondents
& to 36 from the Bffice of the res-
pondents 3, 4 and 5 and furnish the
same before this Tribunal for sending
notices to the said respondents.

Post on 18.,7.2005. Learned Railway
counsel to get instjruction in the |
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18.7.05. Mr.R.Islam learned counsel for
the applicant is bPresent, Dr.M,C,sarma
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- Notee LM.SQ-’FM Lo 19.8,2005 Mr. Re. Islam, learned counsel 3

-

634 vegp" ) NM j 2, '3 4 ';, . for the applicants is present. Dr. .

6 :; g, 9,10712 1'5’} { 6) . M.C. Sarma, learned counsel, for’ the

38 19 25 24/ 25’ Zd 7\3 H‘..'“' respondents No. 2. 'to. 5- seeks for time

29; $'D,'33 9\0/ BG/ ZA\ ! ‘3) . for £1ling written-. statenent. Mr. ToLs
\ 21) H" 2\7' sarkar, learned counsel for the d

)ﬁos e - L._ ,  respondents No, 17, 34., 35 and’ 36”15

also present. Post on 21.9.2005,
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Dr .M.C.Sharma, learned Railway
counsel for the respondents is direce
ted to produce‘ the telévani records
before the next date of hearing.

- post hetore the next Divdsion

Benche
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'2.3.2007 _Dr.M.C.Sharma, learned counsel fQF L
. - '51' | 'the Rallways was dlrected to produce the |

records. He submitted that records are
ready. The same be produced l?efore the
Registry and Registry will keei) Lin safe E
custody. Thereafter the records will!l»)e“;L

('\30 produced before this Bench.

e
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S 93.3.0007 Counsel for the Apphcant has ﬁled
rejoinder today. Post before the next

Division Bench.
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. 23.42007  Present: The Hon’ble Mr. G. Shanthappa
(Q\)}a‘«%.ﬂ_‘}b,lq- SR RO Member (J) L
; : @ﬂ , | The Hon’ble Mr. G. Ray, Member (A)
T~ —
! ,-,4 _ Mr. R. Islam, learned counsel repmsented
- ,
/LAM Ch5e (g 1aas the Apphca.nt. Though notices on Respondent |
g b s my E Nos. 11, 14, 21, 31, 32 & 35 were earher
‘ ; ) issued in the year 2005 but the same have not
| yet been served. Hence, we direct the counseél-—
;i ) ‘L(‘ 6_9 ) |

for the Applicant to take steps -fox" service of
notice against the said Respondents. He is

0#1“% JZ—U' <SQW directed to pay the necessary process fee and a
; &/W Néed - /, 2/,2 )‘il copy of the O.A. and 1ts Ahnexun:s.
o g/ 2, lo, 12 y 13 y Dr-M-C-Sharme, ‘leaxeieQ’ig,Réﬂwey""'eOuneel is "
/5, /¢ [7/ /8,719, 20,22, | present. Unlessvalll the Réspon’der%t‘s’ are served *
24 2 5,26/27,7\8/27 : case cannot be heard ﬁnally After service of
L ! 26, o notlce against the Sald Respondents casc will
|2 %y 33/ 29, . | be heard finally. o e |
| v MWM Poston 11.06.2007.  ~  °  °
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it is prayed on behalf of br. B dg

2y ﬁ 2 /w /;/Mm{e’d learned counsei appeanng for the
] % .pfihcant that he is s1ck for wmch ch

matter need: ad]oumment

(,all this matter on 06 02. 2008

<ML R.Mohanty)
Vice-Chairman

‘Heard in part. Call this matter for

further hearing, when Dr. M .C. Sarma, -

learned Railway Counsel appearing for‘thC‘v
Respondents shall cause production of
records of the details of the marks of the 8

{eight) Applicants and 31 selected
candidates. .

hearmg

T

(Khushirazm
Member (A)

(M R Mohanty)

>

08.02.2008 Heard further - in ~ part
M.C.Sarma, learned counsel appeanng for
‘the Raﬂways has placed before  us the -
marks secured by the Applicants and the
selected 31 candi&ates; wlnch requires
further clarification from the Respondents

- P8

department

In the aforesald premlses

Laﬂ this matter on 08.02. 2008 for-

~

| Dr« -

the'-

hearing of this matter stands adjourned to
24.03.2008; because Dr Sarma is likely to
- remam absent from North East durmg the

mtervemng pperiod.

Call this mattér on 24.03.2008.

°(Kbushiram) - (M.R.Mohanty) -

' Member®) - Vide-Chaimman .
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A he 24.03.2008 © Call this “matter on
. 3 ' ( . v ~ e .. . . R * : .
Caseiig-headye oo " 708.04.2008 for hearing.

SOEDT V\Q_—QULLM,Q‘ SICTE S S - %_@ h
L L e e S

— (M.R.Mohanty)
P RTRVES Vice-Chairman

st Ve R A
. : M 08.04.2008 - Heard further the 'Iearned
A Counsel fo¢ the parties. Hearing
concluded. |

For the reasons recorded
separately, this case is dismissed.

to costs. \

- (Khushiram) (M. R. Mohanty)

Member (A) Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No, 135 of 2005

BATE OF DECISION: 08.04.2008

Smt Paresh Ch. Das & 7 others  ....APPLICANT(S)
DrB. Ahméd and Mr R. Islam ADVOCATE(S) FOR THE
o | APPLICANT(S)
-~ yersus -
Union of India & Ors. _ e RESPONDENT{S)

By Advocate Dr #.C, Sharma, Railway Counsel ADVOCATE{S) FOR THE

RESPONDENT (S}
CORAM: |
The Hon'ble Mr. M.R. Mohanty, Vice-Chairman
Thé Hon’ble Mr Khushiram, Administrative Member
1.  Whether reporters of local newspapers . Yel/h™ ‘
may be aliowed to see the }udgmentm? |
2.  Whether to be referred to the Reporter or not? YegM

3. Whether to be forwarded for including in the Digest
Being compiled at Jodhpur Bench and other Benches? XesiNo

4.  Whether their Lordships wish to see the fair copy v
of the Judgment ? ‘ Yes/No

.



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.135 of 2005

.L

Date of Order: This the 8% day of April 2008

The Hon’ble Shri M.R. Mohanty, Vice-Chairmén

The Hon’ble Shri Khushiram, A,dmfnistrative Member

Shri Paresh Ch. Das
Son of Late Srikanta Das
Nilachalpur, Maligaon, Guwahati-11.

Shri Bhanu Ranjan Misra
S/o Late Mono Ranjan Misra
Rly. Qtr. No.6/B, East Gosala,
Maligaon, Guwahati-11.

Shri Praneswar Goswami
S/o Shri Ram Mohan Goswami,
Rly. Qtr. No.213 (G), '
Bamunimaidam, Guwahati-21.

Shri Surya Kr Das

S/o Late Kanak Ch Das,

Rly. Qtr. No.410/B,
Bamunimaidam, Guwahati-21.

Shri Apurba Kalita .

S/o Late Chabin Ch. Kalita,

Rly. Qtr. No.L/90-A,

Guwahati Rly. Colony, Guwahati-1.

Shri Benedict Victor Gonsalves
S/o Late Lious Gonsalves,

Qtr. No.DS/31-F,

Guwahati Rly. Colony, Guwahat: 1.

Shri Bhuban Ch. Goswami

S/o Late Umesh Ch. Goswami, -
Qtr. No.119/H, Baminumaidam, Guwahati-21.

*
N .6:’
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Shri Lagan Kachary
S/o Shri Boha Ram Boro,
Qtr. No.712/F,

Bamunimaidam, Guwahati-21. T eeervens Applicants
By Advocates Dr B. Ahmed and Mr R. Islam.
- versus -

1. The General Manager,
- N.F. Railway, Maligaon, Guwahati-11.

2.  The Divisional Railway Manager,
N.F. Railway, Lumding,
District- Nagaon, Assam.

3. The Senior Divisional Operation Manager,
- N.F. Railway, Lumding,
District- Nagaon, Assam.

4.  The Divisional Railway Manager (Personnel)
N.F. Railway, Lumding,
District- Nagaon, Assam.

- 5, Shri Babulal Biswas,

Senior Goods Guard, Lumding.

8. Shri N.C. Chowdhury,

Senior Goods Guard, Lumding.

7. Shri Rakshit Majumder,
Senior Goods Guard, Lumding.

8.  ShriA.C. Dey,

Senior Goods Guard, NGC.

9.  Shri Hiranya Kr. Das
Senior Goods Guard, NGC.

10. Shri Manik Ch. Nath
- Senior Goods Guard, BPB.

- 11. Shri Subhash Majumder,

Senior Goods Guard, Lumding.

12. Shri Haradhan Dey _
‘Senior Goods Guard, BPB.

13. Shri Nirjhar Biswas,
Senior Goods Guard, Lumding.

'14. Shri B.K. Biswas

Senior Goods Guard, NGC.

15. ShriSamir Chakraborty
Senior Goods Guard yﬂlg‘\ﬁ@
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16,
17.
18.
10.
20.
21,
22.
23,
2
25.
26.
27.

28.

30.
3%
32.

- 33.

N

Shri HK. Kalits
Senior Goods Guard, NGC. ‘

Shri Anjan Dutta
Senior Goods Guard, Lumding.

-Shri S.B. Baruah (ST)
‘Senior Goods Guard, Lumding.

' Shri Gautam Roy

Senior Goods Guard, BPB.

- Shri Jayanta Choudhury

Senior Goods Guard, NGC.

Shri Rama Ranjan Roy -
Senior Goods Guard, Lumding.

Shri Akbil Paul
Senior Goods Guard, Lumding.

Shri J.C. Barthakur
Goods Guard, NGC.

Shri P.X. Lala

. Goods Guard, Lumding.

Shri HX. Dutta
Goods Guard, NGC.

Shri AX. Lala

Goods Guard, Lumding.

Shri D.K. Mallick (8C)
Goods Guard, Lumding.

Shri L. Kalita
Goods Guard, Lumding.

Shri C.C. Boro (ST

“Goods Guard, NGC.

Shri Sushil Kr. Das (ST
Goods Guard, BPB, -

- Shri B.K. Saha (8C)

Goods Guard, NGC.

Shri A.C. Kalita
Goods Guard, NGC.

Shri Sankar Bharali (S8C)

Goods Guard, NGC.



. \V,
34. ShriB. .Kzémar
Goods Guard, NGC.
35, Shri B. Ahmed
Goods Guard, NGC. - ... Respondents

By Advocate Dr M.C. Sharma, Railway Standing Counsel.

0‘0.0500‘70000“6‘500‘

ORDER (ORAL)

‘

M.R. MOHANTY, VICE-CHAIRMAN

A senijority list of 131 Nos. Goods Guards of N.F, Railway "

was drawn on 18.01.2002 and names of the Applicant No.l was at

SiNo.2, Applicant No.2 was af SiNo.24; Applicant Ne.3 was at

“- 8SEkNo.33, Applicant No.4 W&S. at SLNG.&-.@; Applicant No.> was at

SL.No.47; Applicant No.6 was at SLNo.122, Applicant Neo.7 was at
SLNo.112 and name of Applicant No.8 was at SLNo.121 of the said

senjority list.-

For the purpose of considering them for (grant of)
promotion to 31posts of Passenger Guards, a seniority list of 93 Goods
Guards was short listed on 14.09.2004. fn the said list of 14.09.2()@4;

the names of Applicant No.1 was at SLNQ.O?, Applicant No.2 was at

S1L.No.08, Applicant Ne.3 was at SINe.16, Applicanf No.4 was at

S1.No.28, Applicant No.5 was at SiNo.27, Applicant'NoJ‘S was at
S1.No.90, Applicant No.7 was at SI.No.81 and name of Applicant No.§
was at S}.No.B9.

In the revised seniority short-list of 83 Goods Guard (at

Annexure-Bl of the O.A.} drawn on 21.00.2004, the posit;aomf.m)s\ﬁa
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of the Applicants changed. In the said revised gradation list (of 93

short-listed Goods Guards) of 21.00.2004, the names of Applicant

- No.1 was shown at 5L.No.3, Applicant No.2 was shown at SLNo.10,

Applicant No.3 was shown at SL.Nec.17, Applicant No.4 was shown at
SL.Nao.26, Applicant No.5 was shown at SLNo.27, Applicant No.8 was
shown at SLNo0.91, Applicant No.7 was shown at SI.NQ.BZZ and the

name of the Applicant No.B was shown at SL.No0.20."

In the process of selection, a written test of the short-
listed 93 Goods Guards was taken on 27/11%, 4/12, 11/12 and 18/12 of

2004 in different groups. Applicants also took the written test.

Final Panel (disclosing 31 names of Goods Guards) was
published on 29.04.2005; in which the names of the Applicants did not

find place.

Representations challenging the selection were filed by

the Applicants on 10.05.2005.

By a Communication  dated  02.06.2005, the

representations were disposed of.

Thereafter, the Applicants have approached this Tribunal
with the present Original Application filed under Section 19 of the

Administrative Tribunals Act, 1885.

g'f
2. Respondenﬁs, by filing a written statement satisfactdrily
explained all the points raised by the Applicants in their Original
App}ication. They have satisfactorily explained the reason as to th
separate papers wére drawn; as to why different datés were fixed for

written test (instead of taking the written test on one day) and as to
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why there were some delay in assessment of answer sheets.
Respondents also explained as to why there were only written test ané
as to why there were no viva-voce test etc. etc. Respondents have also
raised a i)oint that unsuccessful candidates should remain estopped
fr_e}m raising any question pertaining to setting of different question

papers and for holding written test on different dates etc.

n]

3. We heard the learned Counsel for both the parties and
perused the materials placed on record. Some records were also
produced at the hearing, by i:hé Respondents, to show that the
selection was conducted in proper manner. From the records
produced before us,it is seen and was expiaiged that some of the
Appiic&nm did not qualify in the test (by securing minimum 30% in the

written test) and some of them, though qualified, could not be named

in the final select list of 31 Goods Guards; because their names were

far below in the senjority list of the feeder cadre.

4. It appears from Para/Rule 219 of Vol.I of IREM (Revised

1989 Edition) seniority (in the feeder cadre) to he the basis for calling

candidates (for consideration) for promotion and under said Para/Rule

219() “the names of the selected candidates should be arranged in
order of seniority? obviously of the feeder éadre. That being the
position, although only Applicant Nos.7 and 8 secured qualifying
marks (30%) in the written test and a}sc}m marks (60%) in total;
they were far below in the revised seniority list at Annexure-Bl to the

O.A. and that since they did not secure more than 80% of marks in

‘total, their position did not improve to supersede anybody above’

them.
ﬂj,
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3. Having found that the Applicants have not displayed merit

in the selection (conducted in the process of “seniority ~ subject to

~elimination of unsuitables”) and having found that the selecton was

conducted in a fair manner, as per the standing instructions, we

dismiss this case; hy leaving the parties to bear their own costs.

k . | | 'ég{w)&g
( KHUSHIRAM ) ( M. R. MOHANTY }
ADMINISTRATIVE MEMBER , VICE-CHAIRMAN



IN THE CENTRAL
GUWAHATI1

s

h-:JN ‘-:’: iy opfveaa
Ceatrel Admivistragive Tribupal ‘
13 -JUN?OOS
ISTRATIVE IBUNAL

BENGH »—.—z"«—‘«GUWAHATt

1955

of 2005

Original Application No.
— BETWEEN -
Sri Paresh Ch. Das and others —---—----—-- Applicants
_AND -~
. Union of India and others -———————————v Respondents

This application is being made before this Hon’ble Tribunal by

the

aggrieved

Railway lEmployee

-under Lu

regarding their promotion and empanelment list.

81.
No.
1.

SYNPOSIS
Facts No. é Date
Seniority List of 91 E/39-25 (Gd)
candidates of Passenger (T) LNG,dtd.
Guards ' wherein present 18-1-2000
applicants’ names are also
appeared.
Notification deciding to E/39-%/ Pt-
heold a selection for II ({T} dated
forming a penal of 14-9-2004
Passenger Guards 1in the
scale of Rs. 5000/- 8000/~
for 31 vacancies. '
Modification  order * of Dtd  21-9-

earlier notification dated

' 14-9-2004.

Programme for the wrltten

test. -

Impugned empanelment 1list
published without evalu-
ating the present

applicant’s eligibility and
merit.

2004

E/39-9/pt~-1I1
(T)dtd. 22~
11-2004

E/39-9/Pt-II
(T) dtd. 29-
4-2005

mding

Division

Annexure vPagg

A

Bl

19-23

24~ 21

28- 32

33- 35

36



Representation filed by the
instant applicants praying
inter alia to verify and
evaluate the answer scripts
and to modify the
empanelment iist of
successful candidates which
was published after Ilapse
of 4(four) months.

Reply of the representaticn
dated 10-5-2005 by the

~respondents alleging iater

alia that the contention of
the  representation  was
baseless and there was not
delay in evaluation of
Answer Scripts.

Date : 13-06-05

_Place: Guwahati

Dt. 10-5 E
2004 ' ‘
E/39-9/ Pt- F
i1 (T}
{Loose} dt.
2~-6-2005

Filed by

- ]

{ RAFICUL, ISLAM)

Advocate

37"
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IN THE CENTRAL ADMINISTRBTIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI

Original Application No. ’3» of 2005

Sri Paresh Ch. Das

Son of Late Srikanta Das
Nilachalpur

Maligaion, Guwahati - 11

Sri Bhanu’Ranjan Misra,
S/0 Late Mono Ranjan Misra,
Rly. QOtr. No. 6/B, East Gosala,

- Maligaon, Guwahati - 11

Sri Praneswar Goswami,
S/0 Sri Ram Mohan Goswami,
Rly. Otr No. 213 (G)

Bamunimaidan, Guwahati - 21

Sri Surya Kr. Das
S/0 Late Kanak Ch. Das,
Rly. Qtr. No. 410/ B

Bamunimaidan, Guwahati - 21

Sri Apurba Kalita ‘

S/0 Late Chabin Ch. Kalita,
Rly. Qtr. No. L/ 80 -A
'&mmmﬁ_My.&ﬂmw
Guwahati - 1

6. Sri Benedict Victor Gonsalves,
8/0 Late Lious Gonsalves
Qtr. No. DS/31-F
Guwahati Riy colony,
Guwahati —~ 1 |

7. Sri Bhuban Ch. Goswami,
5/0 Late Umesh Ch. Goswami,

13le/

41
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1.

thr; No. 119/H, Bamunimaidan
Guwahati - 21 i

Sri Lagan Kachary}
$/0 Sri Boha Ram Boro
Qtr. No. 7i2/F '
Bamunlmaldan, Ghy - 21
- e e Egglxcants
. -m-. |
The Union of India,
{To be  represented by the
Principal Secretary to the Govt.

~of -India , Ministry of Railways,

Rail Bhawan, New Delhi] .

4
‘The General Manager,

N.F. Railway, Maligaon,

4 Guwahati’¥ 11,

'The Divisional Railway Manager,

N.F. Railway, Lumding,

District - Nagaon, Assam

" The Senior Divisional Operation
- Manager , N.F. Rallway, Lumdlng,

‘Dlstrlct — Nagaon, Assam

The'DivisiQnal,Railway

Manégér(?ersonal), N.F. Railway,

Lumding, District-Nagaon,

- Assam

/

Sri Babulal Bisﬁas, Senior Goods

- Guard, Lumding,

Sri N.C. Chowdhury, Senior Goods
Guard, Lumding, X

Sri Rakshit Méjumder, Senior
Goods Guard, Lumding,’

Sri A.C. Dey, Senior Goodé
Guard, NGC,

4
;
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10.
11.
12,

13.

16.

17.

180

19,

21.

22.

23.

24.

25.

26.

27.

Sri Hiranya Kr. Das, Senior
Goods Guard, NGC ,

Sri Manik Ch. Nath, Senior
Goods Guard, BPB,

Sri Subhash Majumder,-Senior
Goods Guard, Lumding,

Sri Haradhan Dey, Senior
Goods Guard,BPB ,

Sri Nirjhar Biswas, Senior

. Goods Guard, Lumding,

Sri B.K. Biswas, Senior

Goods Guard, NGC ,

Sri Samir Chakraborty,
Senior Goods Guard, Lumding,

Sri H.K. Kalita, Senior
Goods Guard, NGC

Sri Anjan Dutta, Senior
Goods Guard, Lumding,

Sri S.B. Baruah, (ST),
Senior Goods Guard, Lumding,

Sri Gautam Roy, Senior Goods
Guard, BPB,

Sri Jayanta Choudhury ,
Senior Goods Guard, NGC

Sri Rama Ranijan Roy, Senior-

‘Goods Guard, Lumding,

Sri Akhil Paul, Senior Goods
Guard, Lumding,

Sri J.C. Barthakur, Goods
Guard, NGC,

Sri P.K. Lala, Goods Guard,
Lumding,

Sri H.K. Dﬁtta, Goods Guard,
NGC ,

Sri A.K. Lala, Goods Guard,
Lumding, : T

i
.‘5
3
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' 28.
29.
30.
31.

32.

Sri D.K.. Mallick {SCjJ, Goods
Guard, Lumding,

Sri L. Kalita , Goods Guard,
Lumding

Sri C.C. Boro {(S8T) , Goods
Guard, NGC,

Sri Sushil Kr. Das (ST} ,
Goods Guard , BPB

Sri B.K. Saha (SC) , Goods
Guard, NGC

Sri A.C. Kalita ., Goods
Guard, NGC,

Sri Sankar Bharali (SC)°
Goods Guard, NGC

Sri B. Kumar , Goods Guard,

- NGC,

Sri B. Ahmed , Goods Guard,

NGC,

All the applicants have same cause of action and all of them

pray for similar re11ef ,

DETAILS OF THE APPLICATION

Particulars of the order ‘
against which the application E/39-9/Pt-II(T), dated

is made

: Memorandum vide No.

29-04-05 in the selection

for £illing up of 31 posts
{UR-25, SC-4 & ST-2) of
Passenger Guards in scale
of Rs.SOOO/f 8000/— which

is the Panel after written:

test held on 27-11-2004,

24-12-04 & 11-12-2004 and -

for absentee on 18-12-04
on the basis of which 31
" Nos. of candidates have

been selected and

2
]
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empanelled for promotion

to the posts of Passenger
Guard . in v'Sca'le of Pay of
Rs. 5000/- -8000/- without
evalnating the eligibility
and ~'merit of the

applicants.

Jurisdiction of the Tribunal- The subject matter of the
| ' ' | instant applibation is the
relief sought on the basis
of their eligibility and
merit and non- evaluation
of the written tests and

this Hon’ble Tribunal has

“jJurisdiction to adjudica'te.

the matter.

Limitation : o This application has been

filed within the limitation

period. %:

(A) FACTS OF THE CASE :-

That all the applicants were initially appointed in.

different divisions on 7-12-74, 22-8-80, 19-12-80, 01-5-
84, 23-10-84, 62—-8—83, T-4-92 and v8-'-12—-92,re-spe‘ctively
undef ~the Railway authority in different posts in the
Safetyywing of the N.F. Railway. Now all the applicahts
have been serving under iumding Division of North East
Frontier Railway as Senior Goods Guards and Goods Guards
in the scale of pay of Rs. 5000/- - '8000/— ‘and 4500/- -

7000/- respectively. All of them have been imparting

. their duties wvery sincerely to the satisfaction of the

concerned authority. That on the basis of their sincere

duties and eligibility in the department their names

-appeared in the seniority list vwide No. E/39-25
{Gd) (T),1MG, dated 18-01-2000 issued by‘ the respondent

No. 1 and 2. They have all been oriented and trained in

él&an4Jk L . 38



their respective trades from time to time through

refresher courses and there is no deficiency in their

eligibility to be Passenger Guards in so far as the

technical and professional ability is corgc’érned. The

Gradation of Posts are as follows :-

Cat_egogg‘ of . Running Scales of pay applicable Scale of stationary posts

Staff ‘ to which _equated
Traffic Running 5,500 — 9000 - ’ 6500 — 10,500
(i) Mail Guards/ St .

Passenger Guards
(it} Passenger Guards 5000 - 8060 - 5500 - 9000

Sr. Goods Guards
(iii) Goods Guards 4500 — 7000 | 5500 — 9000
(iv) Sr. Asstt. Guards 4000 - 6000 : " 5000 - 8000
(V) Asstt. Guard 3050 — 4590 , 4000 - 6000

A Photo copy of /the seniority list
{Provisional) issued under
No.E/39-25(Gd) (T}, IMG,dated 18-1-
2000 is annexed herewith and marked
as Annexure- A (Pages- ) of

this application.

2. That all the applicants have been discharging their

duties very sincerely and they expected to be promoted to

the higher post of Passenger Guards scale on the basis of

their seniority list published by the Respondents No. 4 |

and 5.. That on 14-9-04 Vide No. E/39-9/Pt-II(T) a
Notification was issued by the Respondent No. 5 deciding
to hold a selection for forming a panel of Passenger
‘Guards from the said seniority 1list of Goods Guards
- dated 18-01-2000 in the scale of Rs. 5000/-- 8000/~ for
31 substantive vacancies , consisting of UR-25, SC- 04,
ST - 02 within a short notice which consisted only of
written test. By the same Notification 93 Noé. of Goods

Guard including the present applicants were advised to

Drast o Bt
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keep themselves ready to appear in the written teét for
these post of Passenger Guards. On  21-09-2004 vide

another Office Order , the earlier notification dated 14-

- 9-04 was partially modified and a new seniority list of

eligible candidates including the,imstant applicants was

published. The  original Gradation/ Seniority List

consisted of 131 Goods Guards, but 93 of them were asked
to be prepared for the selection Test because the number

of posts/ vacancies of Passenger Guards were 31 only.

Photo copies of the Notification

o

for exam. wvide No. E/39-9/ Pt- .

IT(T) dated 14-9-04 and Office
" order dated 21-9-04 are annexed
herewith and nmrkéd‘as Annexure
-B and B(i} respectively in this

application {[Pages- 1

“That all the applicants were ready to appear before the

selection committee despite their duties. On 22-11-04 the
Respondents No. 4 and 5 issued a Notification enlisting
the names of incumbents with programmes for the written

test and the same was communicated to all the candidates

. through their respective channels. Accordingly the

present applicants with other candidates appeared in the
written test which were held on 27-11-2004 for Group -A
candidates; on 04-12-04 for the Group -B Candidates and
11-12-04 for Group - C candidates. The last day of the
written test was fixed on 18-12-04 for the absentees
only. It is pertinent to mention here that all ‘the
present applicants appeared in the.said written test as
per dafes fixed for the tests, and did well for securing
pass marks 1in their profession ability Test ™ which
consisted of 50 marks only. No other Test was conducted

for personality or other criteria of selection.

A photo copy of the Programme of
the written tests dated 22-11-04
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is annexed herewith and marked

as Annexure -‘Cipage - - i

4. That your humble applicants state that after their

written test all of came in contact with each other and
came to know that different questions wvere set by the
Selection Board on different dates and some questions

were not at all connected with their profession or trade.

They also came to know from each other that in the Board

‘particularly who conducted the examination, there was no

expert and besides wrong setting of questions, it was not
properly evaluated inasmuch as the person who had set the
qguestions has evaluated the Answer Scripts and the marks

were put in such a manner as to declare some people to

have qualified the test who had approached the Board

Members personally. The Board Members picked up names ini

seriatim from the Gradation List as their personal choice
without paying any heed to the marks obtainéd. Being
aggrieved with the select list present applicants had
submitted a representation on 10-05-05 through proper
channel before the Diyisionél' Railway Manager praying
inter-alia to bring the- serious’ infirmities and
irregularities to the light for justice. They also prayed

for informing them about the quantity of marks obtained

by each of them, so that they could'COme_to know about |

whether any person has got 80% outstanding marks to be

placed above all who simply qualifiéd.‘

- Photo copies of the panel /

‘Select List of successful

candidates dated 20-04-05 and
Representation dated 10-05-05
submitted by the applicants are
annexed herewith and marked as

Annexures-D & E[Pages 1

5. That ﬁhe Divisional Railway Manager (Personnel) NFR

/Lunding, i.e. respondent No. § vide No. E/39-9/Pt-II(T)

D easte ca- Dot



(Loose} dated 2 6-05 sent a reply of the representatlon
of the applicants dated 10-5-05 wherein he has rejected

all claims and prayer and refused to inform the

applicants\about the quantum of marks they obtained in

the evaluation of the Answer Scripts. This refusal /
denial further casted doubt about the fairness of the
selection and the Appllcants, on very close scrutiny,
found that the Answer Scrlpts were either not evaluated

or’ the list was prepared without paying any regard to the

" marks ~obtained by the petitioners. The person/s who

prepared the Select 1L1List simply picked ‘up particular

" names of his choice in seriatim from the Gradation List/

Seniority List dated 18-1-2000 only. on his personal.

sétisfaction and not basing on marks. Thus , the select

list so prepared appears to be a miniature replica.of the -

Gradation List in so far as gradation of names is
concerned. In the process, the seniority of respective
incumbents have been fully ignored which means that

either these 31 persons have justlgot equal marks and

therefore they have been placed in seriatim, keeping

their seniority weight-age as it. The list is as follows

viz-a- viz the Gradation List.

Gradation List Name of the Selected Select list dtd.29-
é?gfigi?232004 candidates as appear in 4-2005_(Annexure- D)
Position in the The impugned Panel/ Position in Select
Gradation List Select List dt.29-4-05 [list.

S51.No. 4 Sfi Babulal Biswas, Si.No. 1

51.No. 5 Sri N.C. Chowdhury, S1.No. 2

Si.No. 7 Sri Rakshit Majumder, S1.No. 3

Sl.No. 11 Sri A.C. Dey, Si.No. 4

Si.No. 12 Sri Hiranya Kr.'Das, SI.No. 5

S1.No. 14 Sri Manik Ch. Nath, | 51.No. 6

s1.No. 15 Sri Subhash Majumder, |Sl.No. 7

S1.No. 18 Sri Haradhan Dey, Si.No. 8
{ S1.No. 19 Sri Nirjhar.Biswas, S1.No. 9

S1.No. 24 Sri B.K. Biswas, S51.No. 10

S1.No. 31 Sri Samir Chakraborty , {Sl.WNo. 11

Si.No. 32 | Sri H.K. Kalita, Sl.ﬁo. 12

ri
3
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10 ) B - d?
S1.No. 34 Sri Anjan Dutta, S1.No. 13
$1.No. 36 | Sri §.B. Baruah, {ST), |S81.No. 14
S1.No. 41 Sri Gautam Roy, - {81.No. 15
51.No. 42 Sri JayantavChéudhury ’ Sl.Nd. 16
51.No. 62 Sri Rama Ranjan Roy, | S1.No. 17
S1.No. 63 Sri Akhil Paul, 181.No. 18
51.No. o4 Sri J.C. Barthakur, S1.No. 19
51.No. 65 sri P.K. Lala, 1s1.¥0. 20
Si.No0. 70 { Sri H.K. Dutta, Si.No. 21
s1.No. 72 Sri A.K. Lala, . _ |si.No0. 22
$1.No. 75 Sri D.K. Mallick {SC}, |S1.No. 23
S1.No. 76 Sri L. Kalita , S1.No. 24
s1.No. 78 sri C.C. Boro (ST} ,  |5l.No. 25
51.No. 80 Sri Sushil Kr. Das (ST} |Sl.No. 26
51.No. 81 | 5ri B.X. Saha (SC) , 51.No. 27
S1.No. 84 Sri A.C. Kalita , S51.¥o. 28
Si.No. 86 Sri Sankar Bharali {8C) |{81.No. 29
Si.No. 87 . Sri B. Kumar , S1.No. 30
1s1.N0. 88 Sri B. Ahmed , | 51.No. 31

(B)
6.

- A photo copy of the Reply to the
representation  dated 02-06-05
vide No. E/39-9/Pt-II(T) (Loose)
is annexed herewith and marked

as Annexure — F {[page-

GROUND FOR RELIEF WITH LEGAL PROVISIONS :

For that it would appear from the impugned panel/select’

list that all the candidates have got marks on the basis

of their position in the Gradation List and they have

been arraigned in seriatim in accordance with their merit
positionl If that be so it 1is easily presumable that

there is no break in the gradation of the marks that have

been obtained by each of them and that was exactly in

accordance with their respective positions 1in the
Gradation List/ Seniority List. But the fact remains that
the marks they obtained are not reflected from -their

position in the merit list and it is absolutely absurd to

Des
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think of every selected person having éecured the
differential marks exactly as per their position in the
Gradation List. Therefore, either there was no evaluation
of the marks or there was entire manipulation of the
respective marks obtained by the Applicants wviz. a viz.
the selected candldates to show them to have passed in
the test. On thls count if the answer scripts are

examlned the truth wlll come out and the anomalles that

" will surface is bound to be sufflclent-for quashing of

" that the first person has got the highest mark and the

‘the panel / Select List.

For that there is no selected candidate who has been
shown as secured outstanding marks i.e. 80% of the total

of 50 marks fixed as professional .ability. The

arrangement of the empanelled candidates goes to show

last person has got the 1lowest mark which too is quite
absurd. In no written. test the candidates who appeared
are never expected to get such a seriatim of the marks in
accordance with their serial number in-the gradation list
and as such the records of the case particularly the
answer scripts are neceséary {o be called for to examine
the 'truth; In other words, if there were genuine

evaluation of the answer scripts, surely the seriatim of

the empanelled candidates would not have exactly tallied

with their seriatim in the Gradation List. Therefore an
interference of this Hon’ble Tribunal is required in this
matter and the panel is liable to be guashed.

For that the Selection Committee has conducted a Written

Tests of only 50 marks and the minimum qualifying marks
is - 60% but they have not conducted any test of
personality etc. and in the other coloumns they  could not
have added the marks except seniority and record of
service columﬁs, which are to be borne by the records.
The manner in which the selected persons have been
enlisted in the impugned list will invariably go to show

that marks under these columns have also not been given

R en-Ber
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and without evaluating for such marks the preparatlon of
the select list is illegal. Even if it is supposed that

all the selected persons got dlfferential marks for

"descending downwards in order of merit , as shown, in the

professional ability test, marks should have varied
amongst them for the other columns and therefore under no
circumstances the merit position in the impugned list can
be said to haﬁe.tallied the Gradation List exactly in to
to. From the seriatim of sélection it would be further
evident that on particular dates of test a majority of
particular groups have all together been left out‘ and
this was for the reason of differential setting of
questions papers for different days. Théreforé, the 1ist

has to be quashed having been made not in merit.

For that the applicants and all other Goods Guards have
been declared as ungualified only on the basis of
professional ability test. The authorities héve al#ays
trained them and provided orientatién because of their
serious involvement in safety measures in running the

trains. There is no much difference between running a

1goods train and a passenger train and it is quite absurd

10. For that the Selection Board has  taken a longer time

that all of them have been disqualified as not having
secured 60% marks in the professional ability tests of 50
marks. The- impugned list speaks out that those who have

passed and enlisted therein have got above 30 marks. But

there can not be any situation where all of them were

expected to have or would have secured a respective pass
marks exactly in the same sequence downwards as their
name; appear in the Gradation List. Therefore, genuiness
of the select list has to be examined by this Hon’ble
Tribﬁnal by calling for the .Answer‘ Scripts and result
sheets of the said tests. The approval of the select list
was not made by a competent authority on scrutlny.of

the result sheets or answer scripts.-

than prescribed under the Rules to finalise the select

3
3

4
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list and during this period the entire merit positions
of respective candidates have been manipulated. There
was serious procedural irregularities and such defects

warrants cancellation of the list and preparation of a

fair and genuine list basing on the marks obtained by .

the incumbents. The delay in finalisation of the 1list

speaks for itself and as such the impugned panel is

liable to scrutinized by this Hon’ble Tribunal.

11. For that the applicants have a right to know their

performance in the written .test but that right has been
denied to them. The seléction procedure has been made
obscure in not declaring the marks.obtained,by each of
them. The Selection Board has not examine their service

records and confidential reports and also the Seniority

‘and other gualities. The same person/ persons who set

the question papers has/ have evaluated the answer

scripts but the evaluation sheet has not been given any

- weightage in the selection by the Board and the names

have been arranged in order of their seniority without
paying any regard to the qualifying marks obtained by
different candidates and therefore the impugned list is

liable to be set aside or guashed.

12. For that in‘the four dates on which the written tests

13.

was held , the question papers were quite different and .

because of this difference a number of candidates on
particular dates could not perform in a similar manner
with their counter parts who were testes on a different
day. Notwithstanding tﬁese differential securing of
marks, the Selection Board and the dfficials who
conducted the selectibn included a number of persons in
the impugned panel/ select list who could not qualify
the written test. Therefore the penal/ Select list is
liable to be quashed.

For that the memorandum vide No. E/ 39-9/Pt-II (T)
dated 28-04-05 empanelling 31 Nos. of candidates for

@M‘*“'%
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14.

15.

16.

1 o \

e

promotion to the post of Passenger Guard is illegai
and against the provisions of law as contained in
Réilway Establishment Rules in so far as it prescribes
the procedure of selection for such posts. The
Selection Board has not paid any regard to ~ the
procedure contained therein and pubiished. the select
list and as such it 'is illegal. The delay was not
brought to the personal notice of DRM/ PHOD and / or to
the notice of the General, Manager [R.B.;s No. E(NG) 1-
87-PMI-14 (AIRF) of 22-7-88] (NR SN. 9657 which is why

the same is liable to be declared as illegal.

From the above mentioned provisions it is very clear

that the respondents wilfully vioclating the provisions

published the empanelled list of candidates after 4.

months which is illegal and unjust. Therefore, on this
ground only the impugned memorandum vide N. E/ 39-9/Pt-
II(T) dtd. 29-04-05 may be set aside or quashed.

For that the applicants being aggrieved by the
empanelled  1list dated 29-4-05 submitted a
representation before the reépondents on 10-5-05 which
was dismissed without evaluating ﬁhe contention of the

representation which is glaring instance of

embezzlement together with ignoring the rules, norms

and principles of Railway Establishment Rules which’

warrants immediate interference of law.

For that the Rules under “Normél Selection” does ndt
permit the authority to set different question papers
for ione selection. The present selection had the
4 (four) different set of question papers for 4(f6ur)
different posts from the one seniority list. Moreover,
it will be seen in the Rules that oncé»question paper
had been prepared and served to the candidates and
marks evaluated in the answer books, no longer to
remain confidential. Every candidate has the right to

know the evaluated marks obtained by him as also

rceon ca 3



(C)

(D)

(E)

directed and enshrined under Railway Boards Ordef;dated
22-07-80 which is guiding factor for empanelment for
promotion which was not followed in the instant

selection for promotion.

DETAILS OF THE REMEDY EXHAUSTED :

The present applicants had submitted a representation on
16-5-05 to the respondents but the said representation
was dismissed alleqing inter alia that the delay in

evaluation of answer~scripts was baseless as there was no

"~ such delay in evalpating the answer scripts which was

published after 4 ({four) months instead of stipulated
2(two) months as enshrined in Railway Establishment Rules
[RB’s No. E(NG) 1 -87 -PMI-14 (AIRF) dtd. 22-7-88.

MATTER NOT PENDING IN ANY OTHER COURTS:-
The applicants state that in the matter regarding which
this application is being made, there is no other case

pending now in any other court or Tribunal.

RELIEF SOUGHT :
In view of the facts mentioned 1in the preceeding
paragraphs and grounds taken above the applicants pray

for the following relief:-

(i} ‘For setting aside and/or quashing the impugned
Select List/Panel List of selected candidates
dated 29-04-05 prepared and published by the

V/Respdndents (Annexure-D) without evaluating the
answer scripts of the applicants and also without
putting the other criteria to tests as required

under the procedure;

(ii) For re-assessment of the marks obtained by them
in other columns/ heads and integrally putfing it
together with the ones obtained from the answer
scripts and preparing a fresh Panel on merit

\ .
basis taking into consideration all the factors;

et . Dor



(2ii)

{iv)

{v)

(vi)

| ' _ Yo
oD

During the pendency of the application for

showing of marks of the written tests obtained

by the candidates or a direction té‘display the

same in the office/s of the Respondents ;

For an interim order directing the reépondents

not to proceed for promotion from the impugned

panel list dated 25—4-05;

 For any other or further relief as to this Hon’ble

- Tribunal may deem fit and proper in the facts and

circumstances of the case and in the interest of

justice;

'During»pendency of the Application, dirécting the

Respondents not to issue any appointment [/
promotion order from the impugned list promoting

/ appointing the Respondenté No. 6-36;

4
3
Jd



(F) EARTICULARS
APPLICATION.
(1)

(ii)

| %
4

OF THE POSTAL ORDER IN RESPECT OF THE é;
Q¥
Number of Indian Postal Order Zo.ﬁ. 133% éB
dated ...Az6-07% »

Post Office by which payable, General Post

Office, Guwahati.

+

(G) DETAILS OF THE ENCLOSURE :

(1) IPO No..Abh f33e43. dated ..ABi€:OR"

(i1)  Copy of the seniority 1list dated 18-1-2000
-(Annexure -A) '

(ii1) Notification date 14?9404 (Annexﬁre -~ B)

(iv) . Office Order dated 21-9-04 (Annexure — B(i)

(v) Programﬁe of the written tests dated 22-11-04

(Annexure-C)

'(vi)v : Empahelled.Select list of successful candidates
dated 29-4-05 (Annexure - D) |

(vi) Représentation of the applicants dated 10-5-05

(Annexure -E)

(vii) Reply of the representatlon of the respondents dated
2-6-05 (Annexure -F)
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-VERIFICATION -

I, Sri Péresh Ch. Das, S/O Late Srikanta”Dés, aged’ab§ut

' 55 years, rgsident of Nilacﬁalpur, Maligaon, P.S. Pandu,
‘District - Kamrup, Assam. i'am éne of the applicants and all
other épplicants authorise me to verify the same on their

behalf, do hereby verify that the‘contents of this'applicétion

from‘ﬁaragraphs No. 1 t6'8 are true to my. knowledge and I have

noting to suppressed any material facts in the filing this

,.application in this Tribunal.

I sign this verification on this 13”‘day of June, 2005 at

Guwahati.

Ruans. ot s

(Paresh Chandra Das)
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E\,lD'l‘ Bemgogal. g, Goads - 1.2.49  7.12.74
- Guard /NGC, « ' -
| /) LC#aresh Chobas, . ~do- /NGC ~=  1.10.47 23,12.74
. ‘?&A 3 Sunayan Sengupt a, ~lo~ /43Pi - Je7454 30411.74
‘ .
: 4. M_.K.Uas, ~do~ /BPR ! 14,2.55 3.2.75
| . ) B
} 6o RiKeKar, ' qo= /LMo - 206.9.4%2  28.5.75
1o S.Chakraberty,  ~do=~ /LMS ~ 1.5.51 1.7.75
e Sckhar outta, ~Jo~ /LMG - 1.2.50 3+6.76
Y. K.Co3Bhowmick, ~Jdo~ /L3 - 7.9.44 2.11,89
12. N.N.Borah, -20- /LM3 - 9.,12,50 24,12.74
11. Ailjan Saikia, = =du= /L3 -

:) 124 Ne Coe Chu\ﬂ lhu.ry, ~JC- /ING - 15c2.52 1931'5575
i 3) 13. Pramode K.iutta, =—do- /NGC L~ — 19,9,49 29.9.7s5
-r 14, N. Kabiraj , Co=lo= /MG - 15.1.55  23.11.78

15. M.K.Dey, . .=lo~ /PR - 1.12.47 13:9.73
1B. C.K.Dutta, ~lo~ /BPn - 30.7.52  5.1.79
17. sunil Chakraborty, -=Jdo=~/LM3 - 13.1,83 7.,3.78
) 10, piswajit Doy, | ¥=lo- /Necif3 - 2.3.46 10.5.67
19 o-' Se I\c ‘}’ "‘L.!_‘::)" //us T bt - 3‘0.3"16 l7o6o 67
| 20U, Ratan Lal Das, ~ =do= /LME =~  10,1.55 17.5.7S
‘ 21. R, Magurdgr  =do= /LM , - 1.3.49 23.3:77
' 224, M. L.Chakrdbo rty, ~do= /LIG .. = 15,10,46 29.6.73
} 23, Diswanath bas, =-do= /LIG. . - 31,1442 14.8.71
49'244 ukl\’r)x/'vb.sra ""uO'* /ﬁGc@ - 1 2 60 2248.,80
A 2R R ;v : e ¢
\/925.,. AMAr Cheiy, g =lo= /RIC - =  1.7.53 29.3.01
RN * \

25,; Subhus Cheixy, ~doe /LG - 'dell52 1.1.76
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‘ Guald/NGC .
238,; Krishna padﬁ Dol Couds | - 21.8.54 l. 1,76 2646406 "
Guard/LMG, Co o
: Manik Ch.Nath, ~1Gm /BPB. - 13.5.57  19.c.:2 24,122,086
30. Subhash Ma_]umclnr ~JC= /LM; =~ .7.9.49 21.5,75  19.2,497 »:
o 5.‘I’)""'7§
31. Qm&r UaS"III —lJC-: /LNB hand - 7.2. 41 gb- 2'. 62 1302087‘: ""
' ' NN ) . 270 llo 80 \' ¢ AY
32. Gopal Nath, o= /PR - 25.7.48  16.4,70 19.2,87 =
7 Promeswar GOSWQHLL £ ~dp=/1GC ¥~ l.l«) 56 vl9.12.80 28.,2,07 o
y31e Ranjit Kr. mu - do= /NGe C""ro*_’“kj. 12.53 24,11.30 3G,3,37 »
35. Haradhan Dey, ~do= /BPD = ' . 0.0.52 17.3.01 - 13.2,087
36+ Nirjhar Diswas, ~dos /LG -~ 20,1.63 Ted, O1 R.12,g7 »
37+ &.D.Dhar, ~io= /IM3 =" 122,45 3.7.68 19.2.07 o«
A ‘ 1,877 -
33, Rabi Rn. ey, ~lo= /LG = . 1.3.42 16.2.62 © 6,2,87 W
¢ o 2‘9. 8.77
39+ PoloMikhor jee,  =do= /LG = 10,1044 10:9:63  6.2.07 &
_ A | e - 276,77 N
104, Haradhan ch. ey, =do= /LG - 3.5.,45 l4.11,69 9.6,037 "
* ‘ | 29,1075
1. Badal Cheoey, o /LG~ 11,52 £6412,73 8.3.08  ».
| - 26.3.937
42, Jiban kr, Das, ;  ~lo= /LG - - 10,10,53 4.3.77 12.2,87. »
43.,-‘ oU.n.ll Kr. L)L__y‘. LIU- /LIVG -~ ?8.7. G2 3. 1¢84 12.200’7' "
44 Bimal Kanti Biswas -do-/NGCj&L/ 30.5.59 1.4.84 3%.3.@07., b
45 udev dobnath, =ic- /BPB 19.11.56 20.4,04 12,2, 87§ Nl
- Surjya Kr. Da@do-— /NG (,@/ 21.12.60 1.5,04 14.3.07 v
\/9 /'/: Apurba Kalita 3\511@- /NG o 1C.10,65 23.10L84 282,874 w
N v ~ \
. 43 Kamakhya Majumder ,~do=/IIG -  19.4.50 16.4.69  15.2.87. .‘,'.: .
L 49« NeRoicbnath,  =do= /D - 1.1.43 19.2.73 1.2, 8'7 .
| \/)0)53. Ku’ - Ahmed, ~do~ /NGC = 1,8.59 30.2.85  6.0.00 , o
510 R.: ' ;-1'-)".18‘ —do"" /LI"(‘; SC 105046 23.3.65 OOU. OU "
B 52. Satrunghna &ingh,~do- /Lig - 20-7.42 28.6.64  10,9.05
. 53 Samir Chuiir dourty,~do~/LM3 - 28.2.58  25,7,79 20.9,43 R

'qontd...P/No;a

e A
Ry aaiiantced .

Tt



oA

- - -3 -
, : %“l.{-“-“.mz__.ham.}._ 3 ... ).A ) 5

NGe
CH)5t. Hir anya KrekKalita,Goods -
ﬁ::f:y ~ Guard/NocVY”

SS.‘subhash~Ch.Das, -=lc~ /bP3 -

S6.; Anjan Atta,

2 57.
50 3¢ 3. Barua,

59, Kiran ch. Das,

~1C= /LI‘G -
~lo= /NCC L=
=do=~ /IMG" ST
~lo~ /LM5 =~

5Je Haradhan Banerjeoe,-do=/LM; -

PR TN

Surendra Nath,

6. hjoy Chakraborty,=l1c- /LM -

62. Sadhan Ch.Das, ;| =30- /LM; -

63 M.K.Chakraborty, —do~ /5P -

~lc= /B3P sc
~do~ /LMG =~

C4. Parimal ch, DAS,

&5, s, K.Nawar,

664 Gautam Roy, ~do- '/B‘r}!j -
\_/_]é’) 07, Jayanta Cl'low:l‘riurj,'*do-*/ NGd e
CCe Niranjan Majusler ymdo=/LM3 -
i SUbIr Kr.Roy,  ~io= /NGC
7 3., Pradip .Paul, ~Jo~ /1Py -

71.[ PuC.ouas,
\/JSD 72, Pri'thiraj Fitar,

~lc-~ /BPR &
=1o= /iGe
- Pradip Boro, ~lo="/NGC ST

) » .. L/
~Jo- /0PD 87T
~lc~ /MG se

74e GaCe Barman,

Sunil, bas,

76~.2‘" NeR. Chowdhury, =lo- Jue -
77« AeCuixd, ~lo—~ /D?;J -
Jipak Kr.vags R o=~ / e -

79, uababrata Xy, . =do~ /1pP3 -

8Y.. Ranjit Kooy,
'@ Jl,. chabin'ch.uukar%‘

J2. KeCauiry,

~lo=. /ayYp e
-'\.lo—‘/NGC U

=10~ /PR -

S A

lel.62
28.3.53
5¢1457

1.,10.4¢
16.6.55

23,6456
55,4445

el R .

22,1.62"
30.4,48
20,5.44
114 10,45
34,64

2843464

142465
244,54

8y, 1.9.57

19.7.55

"Ia 12. 53

ST 1,6.57

1,12,63

11.2,57
18.1.66

1.10.46

30.12. 08
15.1.50
1.2.52

1i3.3.408

1.3.59

1.12.53

.
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30.8,05 -4.11,38
28.8.77 27.10,080 ®
12o5.73 ’lcllt 88 u
1.5.73 3.11.38
1‘2'.77 4.12.80 oo
13.5.31  3.11,8g o
3.7.64 3.12.33 "
15.3.084 3,12.03 o
2.5.71 5.4.09
4.11,67 9,1,09 "
31.12.69 31.10.33
13.4,84  5.4,09 n
20,4,04 25.4,89 ©
20,4,  31.5,09 ®
120,11.78 -20,5,839 "
8aT7:03 18,1.990 n
5.5.01 Ll.4.07 v
20,12.09 -
©25.9,.7% 24,2,90 "
30.5,68  23.3,90 o
30.0.05  23,3.90 ®
26.4.76 243,90
104 1.87  29,3.90 »
18.11.69 13.4,90 o
18.7. 00 "24.4.90: "
27s5.8L | 9.4,90 ©
27.3.054  9.4.90 o
30.9,70  10.4.90  w
14.12.82  13.4,90
36,7572 15.5.90  n
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_@”1 I S SR
< 18) Y. Le¢Thakuria, Gouds -
T L : ' Guard/LMs,
84. K.R.Ghose, i’ ~do~='/BpP3 =
65. N.C.Mallick, ! ~do~ /BP3  sc
66.. Haradhan Sg%k%r f-do— /IMb -
- 674 Rama hn.-Roy¢;_ *do- /LNG -
k/%gg.aaﬂ J{‘c.ﬁarthagu%' —do— /Nqu/y
\/2;@939.,C.1?ﬁ§nia, fw -ao— /NG?//;
.‘1"_.'.‘ e N ——— e
90y P Ko Lala, . ~do— /LM3 -
91. A.K.Dutta, '3 Cdo /LG -
- 924 Bkhil Paul, | ago- /g -
9 3. JOydeep Das, % . ‘*do- /MG -~
_ 94., A.K.DBas umatary’, | ~do= /LG ST
\/QD 95. Satyabrata Bmdya,-do-/NGC\/‘SC
' 96. Depak Das, , mdo- /3P3 -
97. Satyendra uarmah —-do- /MG -
\/;%9:N3m HoK.Dutta, ~do- /LM -

9y, D.BasumataKY:
100.. a.K.Lala,, i

101.; AeG. Doy,

102., sujit sen,. .

l 03 . Po’ Dagcm'

l !J(l'; Do Komallid( rs

105, L. Kalita,

-

o 4 e mae -

i
136.; Sankar Das~III;,

lo7o‘ Co_- Ce B()I'O'
1384 M.Le. Singh,

109._S.K.Das,

~do~ /oPn -
~do- /LMz =
~o- /us -
—do- /LM =~
~Jo- }LMS -
~do~ /IMG -
~do= /3P3 sT
- ~do- /upPn -
Id~ao~ /npb sT

=G0~ /MG 51

~do-~ /LM

1.4.60

16.48,54

1.2.50

| 208,3.48
1.1.51

0 31.8.49 .

30.11.56

19.9.60
25.1,55
2.4,54
1.1,61
1,3.62
5.11.62

1.1.63

l6.1.65

1. 25 65

5.7.62
13.1.57
2742.57
22.7.54
645450
18.2,63
1e3.59
27.6.62

1.2,64

24.8.49

1&40 6'1

cem  aie

) 6
3.9.85
4.3.79 ’

11.3.70
10,11, 83

8.11,03

14.8.79

13.3.082

8e2,01
8.11,03

10,11.83
75010090

25.10.90.

- 25,10,90
. 25.,10,90

25.10,90
35. 10,90
26.10,90
8.11,83 -

22,11.83

19.5.79
4.3,82

12.2,91
13.2,91

13.4,91

7.5.91

27.5:91
11.6.91

C

. 10,4,90

) 1)k

O Lg.

4.4.90 11

£a5490 v

10, .90 n '

/*'
B!

10990 oo

8.5. 90

10.9.90 . .

17.9.90 v

13.10,90
25,10,90 ®

125,10,90 »

25.10;90 x
25 10, 90_ "
zs . 10,90 v
25,10,90" »
25,10,90 =

2.11.90 o

27.11.90 »
6.12,50 m
7.12,90 v
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L. E/39-25(Gd) (1)

Covy Eorviarded  for infori: b

1)

will be entert ained,.

LI"G ClLdA

7/9‘)- /()\,}f/"(rf‘;(t
ion and n/actibn £O: =
Staff concerned through pe Gper channel,

representation aga:.nst the senlority position
the date ¢f receipt' Of this seniarity list faoi

’ i1£ any,

1o Divda Rakjy

Fo na..l

o s

R,

2) COPS(P)/MLG, 3) uRM( R)/KIR,APDT & 'be 4) KO/D9E & C:rIY
5‘)) vivl,Secye., l\aFul}U & IJ!J”IMT/LI\Z‘: Wit 2 spare copies i
2 .

GS/NFREU & I\.L‘Rwu/l:ho with 6 sp: e S0; Piles

Thay shoula Ssubmit a.hcir
within one menth from
.1iflg which no representaticn

. ?j .
T, BN i U N S S S T S S
110, Pradlp Chakra- Goods -~ L2.54  20,7.91 Offg."
C borty, © Guard/LiG. :
\M/—Q@ 111, n, K.bqh:l, - o= /MGC & 30.6.56 7.4,92 !
pove ,
\/29\;&.%8 C.Goswani. @-dc-/NGC s 1.4.6G6 704,92 " ‘
'- \/99 113, P.C.Sarmah, A6/~ U 1.7.68 7.4.92 .
\/26) ll‘l. Zx.C.Kalit a, ) :"do“"'/"’dO"' L/"‘:_ 103061 Ce 4; 92 "
\%’{)115. Sankar Bharald, -do—/-do-\' - 1.12,67 9.4,92 "
116« Mur Husain, ~do~/LMG., - 1a7.64 22.4.92 "
\/29 117+ 3. Kumar, ~o=/LM3 =  1.12.67 0.6.92 "
N | Ay q
, NGC L
O Va@llﬁ K. Ahmed, ~do~/~do= =  1,1,63 2.7.92 "
’l . ) .
' 120,; D. K. Roy, ~do=/1pr - 4.1.66 10,9, 92 "
/3& W Kachari, @ ~do-/N(‘c - 1.1.,67 8. 12 J2 "
. o~ T s —c\ ~— -0-~0~4-‘J‘~ .
| \/3912" 3.V, Gor*sal,@ "‘uU"/N(JC o 1ele57 2.38.03 2:6.94 @
N 123 0ilip vas, | =do=/apn - - 30.1.64 12,1.87 6.5.95 g
124, bDiswajit Sonuwal,—do-/mﬁ. ST 1e4.62 12.38.89 15.5,95
. H - 4-.-._., ._.-4.- ; w——- A e - )
\/33) 125. he JCe aebnatb ~Jdo=- /nfc = . 4eliB2 l4.8e79 5.5,95 "
1264, Narayan Chakra~ ~Jo- /Ll - 10,4.56 5.7:-09 15.5.,95 "
borty, )
127+ ReCsDebnath, —~do~ /BER - 3.4.40 2134 11e73. 11,7.95 "
12 do lsa Ko Ths.]JCU.r, . .""'-:.lQ’“" /LI\G - 8.7.55 20 lq 90 60 1096 w-
129.; Tapan Ch.Das, . =do= /LM3 = 5.3.56 8.11.085  6.1,96 "
132.; Pradip Paul, . =-do= /LM - 8.1.65 12.7.89 6.1.96 "
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o NORTHEAST FR()NTIER RA,!LWAY T
' - - thl R Manaemi’) '
ol vaftor S C . ‘ Lurf'dmg, :..u,u ___g__Lm‘r

Suu Seiemon for the post nassenaer Guard in scaie Rs bOﬁO-SﬁGﬁ!-

o it has beer declced to Hoid a select.cn for fcrm.ng a pane! of Passenger
' u,sard in scalé Rs. %J00-8000/- for 31 vacancies Ponsm'rmg of UR =25, SC = 04 and
BT = 32 within & snort hotice. The seiection wili consxst of written test oniy The

candidates wzri bn, c3 ‘{ed as per SX u,r nufa :

The ‘nilowmg eugm!e Goods - Guard in - scale Rs. 5000-8000/- are ‘hereby
2usised to keep themseives in readiness to appear in the written test for the post of.
Paczenger Guard in scale Rs. 5000-8000/- which will be held at Short notice. Their -
narnies are anmged below in order of seniority. _

. SN Name of the Candidates Demgnanon&Stanon o
'+ 91 Shri 5.C. Malakar' (SC) . Goods Guard/BPB
102 ! ShriParesh Ch. Cas AL T'Goods GuardNGS T

!
]

;93 1 Shrt ..:buia‘ Biswas (SC) RS Goods Guard/LMG i
104 ShriNG. Chowdnury . _ 1 Goods GuardiiMG
58 i Ghri 8~bwain..i._)e_y b1 GOOdS GuUard/BPB -
06 . Shri Rakshit Majumger . .. ...:. : Goods GuardiLMG .~ ~ - |

87 Spri ML Chakraborty © . ... - Goods GuardLMG _

: 08 : ShriBR.Misrs P(\)/ SN : i Goods GuardiNGE T

. G9 'ShiAC, Dey e 1 Go0ds \:bardINGC 3

- 710 shri Subhas w1, Dag e 1 Goods GUatdie. -“LM(?
\_,,,4’) ShriHK. Da‘, T Geeds Guard/NGS |, -

i 12! Shr: K L Gcod~' Cuard/lMG -

N P

13 Soni Ma_mk Ch Nath . - . 'Goods Guard/8PB- :
14 S_hrz S Majumser S— 1 Goods Guard/LMG : ;
© 15 | 3hri Gooai Naih ‘ . 'GoodsGuard/BPB - . i
: 45 ; Shri Pransswar uoswar P<\’?> i Goods Guard/NGC
17 - Shri Haradhan Dey ___ } Goode GuardBPB .

: Shri Nsnhar B!swas Gocds Guard/LMG_“ L

'f_'yo fohxlhaCﬂd: R Guod»GugmeMG‘_
‘.C | Stwi P KMukherjee _;Gouos CuarwLitG

e et ¢ b e e

_Sm Ba*’a! Ch. Dey ' . i Goods Guc.rdlLMG__.____-_'__m_m_,__,,
) Shr Jwa." K': D?v e ___;.,Gcods GuardlktMG

T23shn Suni k- ey f ,.' ... .iGoodsGuardiMG  f
;.24 1 3hri Bimal K Biswas H.;w_”w~Mg_GOOdSGUdYﬂINGC T
25! ohﬂ Basuduv Cebnatn | Ex.Goods Guard /BPE now.
: . Miunder GM/CON/Maligaon. :
.26 Shs inja Kr. Das gsn Pé\q - iGoods GuardiNGC T
;Z»_J Shr Apuf’ﬂd Kalita = \; - Goods | Guardl’leC
28 Shei N.R Debriath . o i Goods Guard/LMG

T

28 1 Shri K_Armzd ’Kutub.:ddor" ;'Goods GuardiNGe T '

£ 30 Shri Q:m*f_’:wakrabomr . iGoods GuardhiMG | >
S B SnriMKKalita - . T Soods GuardiNGE T T
.2 shri bubha h Civ, LJ€.>M L Goods  GuatdiBr3 i

SERFXINY DL SCACO - Gertiﬁed to be true Copy

'.Aclvoca,ie
| Date : 73/,5 :

,,_ﬁf—'—
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PArjan r Dutta

F i,
S :““dm Nath

- (r).

v

auaﬂv.y N
(-‘r‘ D‘ls (a(ﬁ;

o O Gnd::t.,v _
LA e van faaium dei
;._A“ “‘“x 'au ir Kr “-”c) (t:

P 44 ,ahn F‘-’*ar_m Pzui

’5 Snn Prithita] Patar (ST

.,. - T imeers cimmrean ca s

q Shri f-’fnm?sh Ch, O;s.( C) :

T Goods SuarailM T
;gods GuardNGC
UOUdS Guard/LMG :

Goods Guafd(‘-fﬁb.
Gosds Guard/LMG _ o
Goods Guard/gPB T TTh
"anu% GuardlizPg ©
Goods (:uardiGC
";.f.:oodsGuard:‘LNG R L
__»_._,"3"Gcocs GuardNGC . !
_.i Goade GuardiBPE "7 i
“Goods Guard/BPB u

 Goods GuarleG\,

4 MGG Oco Barman(ST) . Goods GuardlsRs T
‘ Y T Goods GuardiiMG |
e e . G00dS GUArd/LMG ;i

%"5'{{ Shef At Ch. Deb. T

S boods Guard/Br8 .' o

i_é'.:.?_ﬁ&hnt Thatu; i B S ;-;_.'.._;'_
52

: Goods Guard/NGC T "
“ Ex. Goods Guard/LMG now |
ﬁR- under DSOAMG. . i

754" Shri Gebabrata Ofgy_~
B 5“ ’ Shri C.C. Deka
56 | Shri KR.Ghcse.

...1.—-,~-

taoods Guard/uw

57 Shr* NC Ma"-f‘k fo.;) T

Sé Shn Haraahan Sark ; . hgg_qs_(_;‘g_g_rdl MG -
R Shn Rama Ra f*\uj L . Goods GuardllviG - -« -
: ""),_. :.»hn m‘(hll "«,u..l N } f GOQda GuardeMG
: 57 f ‘f‘%*“f’-}t(l_} e aOOd“ a"a'dl'\{ﬁg-_ : :
}__52_ Sm, c; L. Bama (sc) : __“:,_.__,;_“_c.oodc Guard/NGC -
83 [ shiPK e i Goads Guard/LMG

§ Shri ..owec-s Da ‘
$Shn AN, Sasumatary (€
. \hn ..>“""£!f" k:\,d\l"
_1 ohr; Umak Das afﬂ..,)
'Swi§ Sarman T
"h' ‘1 K’.)u‘ & ,

-m,J‘-\'c i

SHO oGy
3
“\‘

1
i
i
t

£
%

A K i.~:314 . ..A.‘......
i Shr A By

o Jm.., Ex“maar) ST‘

_iGoeds GuariNge Y
s o Bocds © LU ﬁf:—: '\3 :

" Geede Quard/NGC

oo Goods GuardiMG

e I_. Guods GJdl’C‘fNGC R
' { Goods GuardNGC i
Socds Guard/LMG 5
‘aods GuardiL MG
Gocds CucxrdlLMG

,\Jn-\js\]'i‘«}f“\xf‘-‘:““‘-‘!\} )]

i | Shii ;:u,yt Ki. ben

Snr""‘L‘. Ka!tfn .

i~ m-m«h‘;u,;;u.:;-—a-;c:

R TARZD TTEVAR- [

 Shi DK, sawc (SCy 1

. Shri Sama* Jas - %“__ S

| Goods GuardiLiG

i \:00\:.; qu: dleu
Coods Guard!NGC

Geods ;uardlLMG

"8 C S Buin (8T) . 'Caods GuardiGg’_:iﬁfﬁjf.'.ﬁ'_f

Contd...3

 Goods' GuardLMG -~ S

| Goods (‘u»«rcﬂBQB ‘. ETO0
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| 78 1 ShiML °m9h G°°d5 GUGFG/SF’B,..'.,_:.-.'.,...4..,...-........_:
79" Sh" Sushit Kr. Dag isT) 77 - Goods Guard/BPB .
. 80 "ShriB K. Sana(SC) _“ Goods GuardNGC T

. 81 1 3hri 8¢ Gas swami_~ . oA\~ Gogos GuardNGS T
‘ "2 SthC Satmah _ i Goods GuardNGC =~
83 ;‘ Qh. ‘\C ama ___ Gocde Gueard/NGC -~
. 84 Shri Nur rHussain .- Goods GuardiLMG :
. 35 :i‘_bhn Sankar Sharah (SCA *_ | Goads Guard/INGC e
86 SniB. Kumar, T ‘Goods Guard/NGC n_'.._;.-.i..;‘...‘;;_f.
- 87§ 5h i B.A. nhmed ‘ o uoods Guard/NGC IR
3_8 ~Vh.:(ai."nu din Ahrrgd : o Cc..ds uuarw'\GC m_m_______,_g
. 89 1 Shri L. Kachari (87) ~— Rg i Goods Guard/NGC e
30 | i Shrt BV Gonsaives .~ - P\ b ' Goods GuarleGC o]
: 81 | Sivri Dilic Das_ T ...._;, o .. Goods Guard/BPB _‘_ £
§ 92  ShiiB.Sonowai (8T) T rgggae GuardLMg T
93 ShriAK. Debnath : o Goods GuardINGC _:

bubommarc Inchierges are advised is s..a'e ano direct the’ canmaates.

bexbrgmg to SC/ST community &t Serial No. 01, 38,45, 47,,5’ 79 to TI/B3PB, Serial
. No. 03,35, 48, 65 67 70, 74 & 92 to TYHMLME 2nd Seriat No. 26, 43, 46,62, 77,
+ 8G, 83 & 69 10 THGHY for unaergomng ore-selection Caacnmo for 87 daysw.e.f _

b9l .. Posilively even without reiiet. i any body dues not attend the,

- o

abqve pre-seiecton Coacrmg, it will be prcsumed that q;ey are nctinterested to take . -
? this atlvamtage 8nd a writen N’ unwillinghess “th “that”? effect shouid” invariebly be

. obtained by the Sr. subordinates cuncerned and seﬂ“i {6 . this" Office. Ti3P8,
- TUHILMG - and - THGHY: - ‘should impart” the pre-seled;ion .Coaching of SC/ST

- candidates: accordingly. as.neminzted by: DOM/IC/LMG:. ‘On:completion of the Pre:
| selechen Coaching, respective Tis should submit’ the corbpetency eemﬁcate to thus

| Oﬁfée smmed:atciy i e~ before the' wntten test is head

| above -Senority ppsmon if:any WITHIN 07 (seven) days
recewed after .- «.‘f - 9_:-0 {— will ot be entertamed

w
\

Staff concemed are atso advised. to subrmt thetr ‘r“epresentat!on 4N regaréto the
posuweiy Representatxon

Thss sssueQ as per urder of DOM/!FIL?V-G

/ﬂv

For DM! Rly Manager (P)JLMG

wWinthges
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NOESS -3 !?t.?!(‘?} |

oy {onwatdad for 'n*crmatz i

P

Co . : '-"f“".”'
1 e el m_ﬁ&h;\' 45{@«#»/#"\6 | |

1 etnd 3t

A CYMINGC | IREFYERNEITY As showmagainst each as above to
T u..r,“(h z.. respsotive STls < for undergomg Pre-se!ectmn
C(Sar:h'na ccmmencmg fo. a penod of 07 days wef

s 'x.‘:ta AL}-;’:;?.'

S5 TUMAMG. ‘have bean nominated by oomcn.wc 1043k the
TSI A GHY.

-
w

+ coaching to this Oﬁce after compleaon of : tha same
j w":hou‘ an L

. ot . ey
el AL B IR |

Lo DCWiCM‘ﬁG NI

Cpeds

Sy il g

: & AwEPs

3 in Divl.Secy. ’NFRE\J/‘..M : i
e ConvenorNFRta—'.’UiL!\dG : S
'f.f41s. CS to- DOMAC/LMG. He will- send ﬂ'w Sasr 03 years ACRs of me above
. named staffto CS i DPO/IC(LMG :
%« Staff concernad through proper chanrel L
v’ CS te SPOACL. MG ‘

- -.., 'K'~~_

Ak A S S N Mum‘é’é?eé (qf
A For Divil.Rly. Manager (P)iLMG

R B

-\ \
Lova M

.:. 0’% sesof . Pra-selection: Coaching for 5 ‘period of 07
4 .43gven; days, They:will also submit the result of the'said -

A 3Ss- 3PB, !,MG ‘ hay ére‘ggy_ﬁedmmarmand direct the staff b»longmg’ﬁl ‘-"f‘f'f-
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eirculated-vide - this office notif1cat10n No.
for selectinon tc the post of po
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dre eligible to dppear in
notified vide this oftice

L e Ahe

u:&os gt tho eleg¢c10 cand
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15,

15.
1%,
13,
| 110{~.~
18

Shxi 3. \.o. lvuldkax

n

n

7

12

H. K.

K‘ p‘

(sc-)

.GCpal Ch. Boro. . (aT).

Firesh Ch. aas?§

Sabulal Biswas  (3C)

. ne ~t . -
HeCaliiOwWi . LY

Riswajit Doy

KARShit“Majumdor o

.Subhgshiﬁny

e Le Chakraborty,

Mispa, M |
Das

ek,
Manik Cﬁ. Nath
Sucha's nhgquox'

Gepal Ndath

Franoswar é@sWami§h@), ,

hiradhan Dey =

Nirjhar Biswas

* Certified to be true Copy

| -?44dbodate;
th:lﬁ/ﬁ :

) ..

- =$pGoods
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Annexure-’ B, "

Offico cf “the'

Dlvl kly, Maracer(F),

Lumding. -

' Dared, Ql.09.2M4

0 lzst of olegible candidatns
E/39-9/Pt.II{T),dt,14.03.0
asscngey Guard in scale Fse SJO '=6000/~
Guazd in scale hs.5000-6000/- & 4509~7700/ -
the sclecticn for the post of passenger gudrd
notlflcatlcn no.E/39-9/Dt II(T%

dt.14.79:20044 |
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GUdi§A3PS,
UNGC,
/NGC.

L /IMG. . |
- /NGC..
/NGC. .
/NGC.
/LG,

/s,

’ V\\ <
\‘
LN
~.

Contd 2.eeeas ..
PO e A e —— "

~——



.o:“: 2 9 .

22,

R T
SIxrl A. B. Dtey,
22 i " ) '

n -

n”n

”

"

S.miv Cl;rl'krﬂ‘b STy,

- Bvamosh Ch. Das  (G)

/ 297
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- Fuo s Mukhorjes, ot

&banr Ky, wns, - _ ‘ “

S. Ko vey, . oo

3. K. Biswas, B S

' 'Bdéudc'i IJd:ha_th,[- S n
Surhys Kr. Das; g (sT)

Apurca Kalita,p7 "

* N. F. Debnath, - .
‘3adal-Ch. Dey, . L,

Kutubuddin shmed, I

H. K. Kalita,

Suthas Ch. Das,

Aanjan Dutta, g S

Surendys WNa t.h !
5B sarudh, | (oT) ’
Karin Ch. Bas, | "
‘Hirandhan 3dnerj ce, "
Ajay Chaks b orey "

Parimil Cn. uss = (3C) "

Giutam Pcy, o

Ja.ya‘nta Chowhury "
~ Nl:rangdn Maj ufndar, :"
Subiy Kr. Ry, {sc) "

Fradip .lP(.ul s "

S"*t “oods GyardfLuG,
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/LG

/LG,
/NG

JEx deicd/2E3 o
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47, osarct Prltaira_) Patar (S’r)w
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3r.Cocds Ga/HCC

43, G Ce ')m Jarl.xaa (T, =d G- '/ 39
49, © oum.l Daq T sy “IC=. /. 2 'Li‘-‘G:

50. M LR, whouonurv
Sl " Acul CQ. ,)e})
52, L-Thai't‘xria

. 53, % Dhng{ ur. Das

wGow /LG

~iu= /3D
EEEE SN
~CO" . /ucc

b -do-' /Ls > ~now working as .

54.." m,,.Mall*"k(aC) ar.Cood Gd/“PJ JRRI/LM5 under JL.)UQ/LMS

R Ol c.L.Jam.a o o (:Q),
56;‘&2}'" .ek Das S (s

57. &ﬁ' " L\an_]"t ‘.\r. .Jey

53.8%. ¢ )@aorata Day

59.&&4 " \" ....Dd(a

;',. 60‘&&‘ u I( R.(:z‘)Ose,

6@ " Har a:‘a"xau Sack ar

‘62. * Rama Ranjan Roy

63, " Akhal Paul
64, ¥ J.C.Ba:thaku;
65“;{ b P,.\,.L.ala

6By o, bajueag; .
"‘6"7'; n A‘.;ﬁ. Jaafn.auarv ¥ .sT.')‘ ;

a3 “

68, L'aatYa 3 a‘Ld .Jaldy

690 bcbarl"ah

-~ 3r.Gocds ¢3/NGC.
| ~do- | /Lt -
_ Goods ‘C’d/’L‘P‘I;.' |
ié', ‘fdé~. /th
alole i /NGC.
’ ~GOo - /. .,Pb

~Go~ / Ia¢

-do= / MG

~-jo- / LiE '

~do~ / GG '
~dc~ "/ LM

-Gp-~- A/"AL:‘C

=30~ */ m\'L‘ ’

f7o%<n-n K.outta’ ~ / HGC 3
) ' o _
71. " D,2asum; uary {oT) ., ~Jo-. / LMG,
72 . " .L\.A L;{...a . . - 10 /" MG
I8 A'G-U_éy' ' go- /LG
74, TR, " Sujitsen | T g/ LG
75x%4. " Dol iallick  {:C) mdo= /LG
76' "i' A.L'Q A\Q-—lLa =GO s Mé
) acitd.. O P/4. '
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17. ShrirsankérAbas-IIi | _ ‘vbGoods Guaryd/LMG. )
18- '3 C.C.Brre (st . v NG
o - wLswe e AB
80 . Sugiil Kry 208 (ST) b ._dBiB;'
Ce B Kemmo () 4 NG
68, v B.C. Gomani, A % NG,

¢3. » 50, wrmh,. .t NG
6. A A, C. Kalita, e /NG,

85“ " ux Hussdiﬁ;f ' ﬂ___' /LMG;
ge., " Sénkdr‘Bhnm‘J.i»,(SC), | A '/ NCC‘.-*
g7, " B.Kumr, - o W/ NCGA.

g6. . " 3. .A.;sAhmod;','_" . /e

§5. " Kalim yddin ahmed, = . /e,

. * L Kachasi.,v@(sn' . /NGC.
g 9i. e 3. P;'Gﬂnsalvosfsz " / NGS'

¢2. v Dilip Dis, &a@ | .  /RR,

53,0 " 3. Samwal -~ (ST] v/ ey

' . T L . ~
% oo LM o : v : Cew

Suboydinste-inechazges are advised to spaye and dieset the s*a¥f

b«lcnging te /ST vormygnity At sorial No,4,35,69,25,6€,71,7% and 93
to 1ecort to TI{Hill[LM%. seyial NeJo2,26,44,47,£8,788 (S and 90 .te
ropcrt to TI/GLY and ser.il No.l, 40,45,48,58,2nd B0 Lo veprt TIAR
for undergoingmy Fyoeyelec slon Coaching for 4. period of 7°days -
commeneing form 2%,9.20V47 % positively,cven witheyt velief. If -any
-tody does not atténd the abcve pro'seleétiontCoaching-it_will.be

presymeg that he is ot interested to take this advantage,

T1/h/LiG, TL/GhY and TIAES showld submit tre compo tency
certificate in respoct of pye-selection Ceaching whén it 1s over.

' i_ »:’-z-x frf«ﬂ(ﬁ‘ ;/Zf ‘1'6&1 .
. i

( N. Mykherjoe
AFO/1/LMG, = .
o ' for Bivl., Railway Minasov(P)-
N. F, Railway,Lumding.

. \;<AA;:€7§;ﬂr?Fx{
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No.E/39-9/Pt. I (T)

Copy.forwirded and necescayy inietmation 10:~ -

. 1.'
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5.

'_60

7.

B

9.
1,

1 l'.')

12.

GME)/ G, . 2. Gm(co.u)/MG.

ss;-ara,‘i.mc;. a, qu/NGC. '

TI/h/LNG, TIAES & rl/ew. o
wOiy/ IC/ LinG. 4 P SR _ N
Sr. ABM/GhY.. .

ABY/REY L no/ew.

Uiwl. Secy./NFREU/LiG.

Convennr /NI?F.;--U/Li1G. |

Sikl. Prosu‘ont""/>T/4\scoc1at10n/L'G. |

CS tn “OM/IC/LMG- Ho will submit the J,ast 3 ynars ACH af
: the abeve name stdff te CS ta SPCY.IG/ IMG.

CS te BPO/IC/LAG.

Staff Concerned thro:w preper channel,

M,mﬁgw
- L.u .

for UBM (P)/ LiG, -
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e 3T Annexure- c”

-3 . 3 w\“’ /CW'\/ o e

tlf . .
. : \ORTHEAST FRO\TIFR RA!LW A\
- . , o - Oflice vi'un
‘ : SR : , ‘)wl Rly. Manager(P)1.25G
No:E/39-9/PIN(T) ‘ | : Dated: 22.11.64
SSs/BPH, LME & CYM/MGT,
GM(CUN)/ Maligaon,
St. DSO,' LMG ’
Sub Wntten test of selection for the post Passenner Juard
in scale Rs.5030-8600/-.
Reit  This office Ietter No. E/33-9PLII(T) dated 05.11 04
kK& & &
In reference 10 the above, the witien tw tor selection o the post of Pa\\»nge-v (SNEIIE
wai\. Rs. 5600-800:- hus bevn refined 1o bu heid as per following schedude. -
Date of examination . S Timne Venuo
27.11.2004 - for the stalf endisted _'z.ii_'..,G'i"nu;; ~"A"  1000hes.  DRMPWLMG s
, - Office.
04.02.2004 - dorihe stafl enfisted 21 Group - “B7 1000 s, DRMEPVIMG s
' i : Office.
11122004 - {or the stait enfisted at Gromp - *C" 1000 hrs. DRMPVLMES
' ' Oflice.
181208 - . Abseptee wntlen tost o Hre DRMPYLANYS
, . <)m ce o
. . f‘l’ ’ - 4E y. \-‘...—J
Plcas¢ spare and a.mca the staff mentioned below at Growp®- .7 - o appear m -
the \mt[gu 1est of selection 1o thv‘ p(\q of Passenger ( ward i seale #e SUOQ-X( W) fived 10 (A
held on 27.11.2004 for Group - AT wid 12 2004 for Group - 15 z_pxmimx} \.u-,u.v.mm-n
fuhof : ' . - . VLY. Y S-S
GROUP - %A™ toand 2047 ‘%"L;F ~
Writien iest fixed (o bo hei 10.00 hows in DRMPYLMG’s Offiee,
0D ShriS.C. Malaker - (SC) Sr Geods Guard / BPB
02)  Shn Biswam Dev iRy . St Goods Guard » B8P3
633 Slui Mawk Ch. Nath (CR) Sr. Goods Guard/ BFD
.04)  Shri Gopal Nath (UR)  Sr. Goeds Guard / BPB
08)  Sin Haradban ey (R | Sr. Goods Guard £ BPB
06)  Shn Subhas Ch. Das © (UR)  Si. Goods Guard 7 B3P
07y Shri Gopal Ch. Bore (ST)  Sr. Goods Guard /NGC
\/:!..‘8) Shri Paresh Ch. Das (LR S Gnods Guerd / NGO
09 Shn B.R. Misra CURY St Gonds Guard / NGU
1)  Shrt A.C. Dey ' ({UR} 51 Jood:a Guand / NGC
1) Shri HK. Das (UR)  8r. Coods Guard /NGO
2)  Shn Praneswar Goswam:  (URY Se yopds Ciiand 7 NG
713y Shin B.K. Biswas AR Sy, Gownds Guard NGO
14) Slut Basudev Debnath (IR, &r. Goeds Guand / Bri now MUCONANLG.
5%  Shn Suriya Kr. Das 1§ Sr. Goods Guard INGC
16Y  Shn Apurba Kalia (LIRY | Sy, Ginawis G ¢ NOC T
17)  Shri Kuwbuddia Aluned  (UR) 81, Goods Guand /7 NGC '
' oo . Contd...P/No.2
Certified to be trae Copy
" Advocate,

Date y 15 /4



gk

PNo.2
1) Sin H\ Kalite ., © {UR) Sr. Goods Guard /NGC
19y Shn Babuial Biswas - 8C)  Se Goods Guard / LMG
200 ShaNC. Choudhury . (UR) St. Goods Guard / LMG
217  Shri Rakshit Majumder  (UR) St Goods Guard / LMG
22)  ShriSubashDey - {URY  Sr Gnods Guard / LMG
23y Shri M.L Chakraborty UR) | Sr. Goods Guard / LMG
24y ShnKP.Deb {UR). St. Goods Guard / LMG
25y  Shri Subhash Majumder {UR} . Sr. Goods Guard/ LMG
26)  Shri Nirghar Biswas } (JRY  Sr. Goods Guard / ILMG
37) . Shri A.B.Dhar . {UR) -8t Goods Guurd / LMG
28)  Shr PR Muiherjee - (GRY gr Goods Guard / LMG retued on 31.10.2004
29)  Shri Jiban Kr. Das (IR)  Sr. Goods Guand / LMG
) Shri SK.Dey - L WURY Sr Goods Guard / LMG

3 ShiNR Debmath - {UR) S Goods Guard / LMG
o r‘now _g"’

Writicn test fixed to oo huld on 0-' 1 004 from 10 00 houra m DRM(P >3 LG s Office.

01y Shp Panmai Ch. Das - ' N“\ Sr Croods (mardmvh'
02)  She GauamRoy (UR) . St. Goods Guard / BPB
03)  Shri Pradip Paul . (UR): Sr. Goods Guard / DPB
04y Shri Prangsh Ch. Das{fecacdySC) St Geods Grard / BPR

05)  Shr G.C. Deb Barman ~ D St. CGioods Cuard < BB
06)  Shai Aiul Ch. Deb - {UR) ‘St Goads Guard / BPB
07y Shri Surcndra Nath {UR) St (IOL‘da Guard /NGC
08)  ShnJayants Chowdhury @ (UR): Br. (yoods Guard / NGC
09y  SiriSubirKr.Roy ~  i5C) Sr-Goods Guard /NGC -
10y Shri Prithiraj Patar (ST) Su. Goods Guand/NGC -
11)  Shril. Thokuria ™ R Sr Goods Gnard / NGC
12y  ShriClL Bama (R BreGoods Gusird | NGC
13y  Shn Debabrata Dey - {URY i’Goods Guard / NGC
14)  Shr C.C. Deka, ‘ (UR; -Cowds Guard / NGC

15).  Shn J.C. “"rt‘)?k’!"' L. UIRY Goods Cmard INGC

10)  Shni Jaydeep iJas 1Ry - Goods Guard / NGT
17} Shni Satya Brata Bawdya (UR) Goods Guard / NGC
1$) . ShriS. Samia Ry Goods fuard S NGC
19y Shn Radal Ch Dey Ry 8r Goods € and / LMG
200 Simi Samir Chakuzbony yUR)  Se. Goods Guard £ LMG
2l;  ShiAnanKeDuata . (UR) S Guods Guand/ MG
22y Shn S B Rane &y Sy Coods Gouard / LMG
23} She KiranCh Das -~ (ke SzoGeeds Guand /MG, '
24 Siwi Hamdhan Banoijee CURG S Govds Guuaed 7 LNVIG
:5) Shiri . \;O Chakraho ﬂ‘. “!:R) e Gonds Cruard / 1LMG
26). Shri N;fqntgn x\/ltu\]n'l 4Qy GEIRY ‘-'.r Cloandg Guend 7 LAY
27y Shn Sunil as - 7 SO S Gonds Guard 7 1MG
28) ShniN.R. Cuoudhun . U S Goods Guard / LaviG -
26) - ShriDipak Kr. Das . * {URY Sr. Goods Guard / LMG now RRVLMG

a0y Shiri Dipak Das © SOy e Goods Gruard F TMG

3 §fm Rugin Ki. Doy (UKD _.'Sl. Guoods Guard 7 LMG VR wee L 31.10.04,

' Ct"l\t'._\.l'..v.plNu.S



1
2)
4)
)
o)

&)
9)

/1

l")
ia»
i4)

15
16\
iT
{&)
19)
2(’))

ﬂ‘\

20
23)
24
25y
26)
2
28
%
M

3

Cupy to:

s g
PNU\

GROUP - «

Whitten tost fixed 1o be held on 1. 12.2004 from 10.06 iours in DRM{PYLMG's Office,

Shri HK. Dutia (LIRY Goods Guard / NGC

shn C.C. Foro (STY.  Goods (xuard I NGC

ShniB.K. Saha -~ . (ST Goods Guaid /NGC

Shri B.C. Goswami (UR)  Goods Guard / NGC

Shn P.C. Sarms 1KY Cioads (rnard NGt

Shin A.C. Kaiia ) UK _U\uk}a Guard / NGC

Shri Sanksr Bharsli {8Cy  Gocd: Guard /1 NGC

Shri B. Kumar (T} Geods Cuard A NGO .,
Shri R.A. Ahmed (URY Gonds Guaed /NGC
Shri Kalimuddin Ahmed = (UR)  Gouds Goard / NGC

Shri L. Kachan ' lSl) Goods Guard /N ‘(4

Shri B.V. Gonsslves | (URY  Goods Guand 7 N

Shri N.C. Mailick iSC3 St Gewds Goard 7 3PS

Shn K.R. Ghose {URj Guods Guaxd / BPB

Shri M.L. Singh LoD (UR) Goods Guard ! BPB
Shri Sugfil Kr. Das K5 htA Jis1) - Godds Guard FBPH

 SiwiDilipDas. - (SC) - Goods Guaid / 5P1
Shﬂ I'!ﬁrﬁdhm] Sﬁf}-dr . . ('{:R} Gl ua\ (‘t.lff..: JLANIG

- Shri Rama RN. Roy 1Ry GoodsGuart / LMG
Shn Aktul Paul 1K) Goends Guard ¢ Fivicr
ShrnP.K.Lala WRY 'imxis Guard - LMG
Shri A K. Basumatary {87} Goolds Guard / LMG
Shn D. Basumatary | - 8Ty Goeds Guoand 7 LA
Sl AK Lals . - GURY Giwds Guard / LMG
Shii AG. Dey . (GRS 'g;mds Guard | LMG
Shri Sujt Kr. Sen Ry -Goods Guepd 7 L MG
Shat 5.5, Matlick ‘ ‘g(ﬂ_‘\‘ Crinwix ¢ ﬂl‘nd RN
Stz L Kalita {URY  Goods Suard 7 1.AG
Shn Sarkar Das - 11 {URY Goed: Cuwrd / LMCG
Md. Nur Bussajs Y Gnods Gnaed /MG
Shri 13. Sonowal (8Ty  Goods-Guard 7 LVKS

—~
W“?yj}!/{og

INMUKHERIFE)
APOITEMG
For va! Rlv. Mugager PYLMG

) DOMACAMG, St.ARMA nl Yy AMIHPP = I~ oY wawmabm\,&. /),/ac}ec e ”&ﬁa €
3) 3 to DOMICALMG - [e will plcuse subsili ibe fasi O3 (itree) yoars ACRKs of the

above mentioned smﬁ 10 CS to DPOAC/LMG immediately i.e. before the wnitien test

is held. ' o

3y StaiY concemed through proper channet.

&) CUOS/Opig st Office OS(Safiiy) at oihce.

$) CHC/LMG. He will plebse arrange to rc‘n" the above Y‘zron"“ "‘6!:'.:’\‘ phone

immediately, ‘
) ' \/M 2/;' , oy
: . pls

%4 f
h 4.3 4. Uiatd J;,
A PQ-’I.’ LMG
For iavi, Riv. viadagen P y¥1LRNG
‘}_‘.:;‘/4‘ \‘\C \ .
R

e
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Railway MwageriP)

- e - an

' m'E"m' iA'N'Dpﬂ:"* - . . . Lumding, ot. 29 ‘Oﬁu?')OJ.,

. In the solect on for. f‘:lling up of 31 Postq (UR~25, 5C-4 & ST ~ 23
e Pass. Guord in Scale R=, 5000-8000/~, Urltton Tost HRIES ‘mald on

27,711,2004, 04,12.2004 &
* 11,72.2004. n \,.0
31" c andidbtes’ have como oul sdricoss o g’ﬁﬁ”gﬁxgeﬂf}ﬁ 31%)%”?!?‘ 3 f\% vg%"m

pog t of Pass. Quarg 4n Scale Ro., 5nno-nnon/u

L ) sShrd Babulal Hiswas (SC), S=.Giuds Duard/LMG,
Ty NGCL Chewdhburyg = - Sr. Jods Guﬁxd?lﬂu,
3y allshl’c Majumder; - ~ do =~ '
“# % A,Cai Dy, SriGoods Guard/NGC,
5) " Hiranya KzeDas; §~ . Sr.0Gonds Quar d/NLC, _
6) * Hanik Cha Noth, = SraGoods Guirrd/0P 0,
70 " Sibhash Majunfdery e S Sr¢Grods OuardfLMG; .
8‘4 M aradhan @ Doy " SreGoods Quard/BRB, .
9'~\"- [ t‘)hgr Biswas Sy = 5n.Geods Guar /LI"IG,
10" Bk eiswas, = SyiGoods Quard/NGCy
' 11)‘ * . Samir rhakrabnrtym . Sc.Gnods Gunrd/UNG,
12" © H.X] Kelita, - = Sr,Goods Guard/NGC, -
4y T A"}?“&dettay -~ . Sr~Goods &Jord/\_MG,
14)" 5.8} Baruah,{5T) " Sr.Gooda GuordALMG, ¢
.~ 18) " Goutem Roy, ‘= . Sro.Goods mard/apa,
.16y " . .Jﬁyﬂnta Ch"‘UdnUl‘yb- Srelonds .&qud/NGC;
- 47: * . Ramz R-njan Rey, = Sr§Grods Querd/LMG,
185 " Akh{l Pall, . = - S¥Gonds Guard/LNG,
195" 3.C, Barthakur; = Goods Ruard/NGE,
20; " . . P Lala, - Gonds Gnrd/LHG,
24) " HJK] Dutta, . - fhods Ounrd/NGC,
' \ " A°‘<Q’ L-’!l(\, ~~ 300G 'l_l’jlu/\ f”u,
, 2%1," DLKG Mallick? SC Gnods.Guard/LNC
CL28) L, Kalita, - Goods GU1rd/LNC,
25! " CoCs Boro (sT) - Gods Cuard/NGC,.
261 7 - Su ohil KreDas,(ST)=~  Coods Quarc,/BPBy
272’“ B.K. Sdha (,c)‘ Ghods Ruard/NGC,
28) " A.C; Kalita, =, = . (oods (‘mrd/NGC,
29 * Sankor Bharali (sc)  fnads Duard/NGCS
~30) " Be Kumar - (nods 'r(l/N("C,
34} ¢ Bs Ahmed : - Goods Glr-*x' /NGC.

o

Tha panol has- hormtapprcvad hy I\DWN,'LMG&’}VZ.‘)’.I,‘»O‘?-

{ N,Mukher jec

- D : o | \A;LJJLZA&@?AQV?/Q [0S
o FP“/I/LUmdinq ’

b for Divisional Railwsy Mannoar (r),
; Nal A Rodlu Y ) A urua

NooE m;g/p-t.n(ﬂ, Ot 29 ,,ofggmose
C-)py f“orwxrr‘ed for inrnrma’cion ﬁ"cl gocessary action to -
1) sSteelMG 4878, 2) CYM/NGE, S1 Sr. poM/LNG, 4) qr.ﬂ"ﬂ/FHY 50011/ T1g/L00
&Y an/BPB, T) Dl\lllaJ‘Py,NFREU/LHG, 5} Comvegor/NFRIU/LIG, 9} Secreotary/
: sc/"T fssociation/LAG, 19) Staff cencarmad thro: Proper Chonrel,
11' J/CV‘}' for p/eases,

/LL<AA¢%ﬂ5// ”

' f ‘ { M. Mukhorjno )
: : ’ ' ' ape/1/tumding
0”“!46&80}9;% Oepy for bivisionnl’ é iTwﬂy fanager (9),
/ . : . M, F. Tl lmﬁ:" Lumdin(qe/
i« ‘ ‘ . )//[\‘ %
Advocate ' o )\
Date 1] ¢

i

4
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- / Annexure- £
To, : g‘? il
Divisional Railway Manager - ' o
J  N.F. Railway / Lumding

(Through proper channel)

Sub :- Procedural lapses in formation and publication of Panel vide DRM (P) / LMG’s
Memorandum No. E/39-9/Pt-1I (T) dated 29.04.2005. '

Sir,

Respectfully I beg to crave for an indulgence to exercise the provision “to represent
against panel” issued under Rly Bd’s L/No. E(NG) 168 PM1-60 dated 29.08.68, to bring the
serious infirmities and irregularities to the light for justice and fair play at your end.

That Railway Board vide their Letter No. PC-II/2003/CRC/6 dated 6.01.04 at Para 4.3
stated inter-alia “All vacancies arising from 2.11.03 will be filled by normal selection
procedure.” Again at Para 4.4 stated inter-alia “All vacancies arising out of restructuring should
be filled up by senior employees who should be given benefit of promotion w.e.f. 1.11.03, where
as for the normal vacancies existing on 1.11.03, junior employees should be posted by
modified selection procedure but they will get promotion and higher pay.”

It is evident in the memorandum published under DRM(P)/LMG’s No. E/MI/Gr-I/
Restructuring (T) dated 31.3.04, that there generated no post at the bottom grade of Passenger
Guard as result of restructuring, so the benefit from 1.11.03 does not arise. But for the normal
vacancies existed in the grade of Passenger Guard as on 1.11.03, the modified selection
procedure ought to be followed. Such normal vacancies were 18 (if not more) as evident at
DRM(P) / LMG’s notification No. E/39-9/P/1 (T) dated 5.09.03.

Management exhibited apathy for obvious reason, and did not process modified
selection for the very 18 vacancies of Passenger Guard. Further vacancies arose from 2.11.03
were 31-18 = 13 for which normal selection procedure was to be followed. Management at their
will and pleasure ignored the critical application of two type selections at their impugned
panel dated 29.04.05.

It is imperative to mention that Railway Board in order to avert manipulation at the hand
of vested interests , had stipulated the mandatory time schedule in their letter vide No. E(NG) /1-
87/PM 1-14 (AIRF) dated 22.7.88 stated inter-alia “It has been further laid down that where the
" concerned officers take more than 2 months for finalising the evaluation of written examination
papers, the same should be brought to the personal notice of DRM /PHOD, and in case where
delay exists 3 months it should be brought to the notice of General Manager”. The so-said
result of written examinations in the form of impugned panel exhibiting no evaluation
published on 29.04.05, after 4 months 11 days from the date of written examinations ended
long before on 18.12.04. The panel carried serious manipulation obviously kept evading
notice of reverend General Manager.

In the premises, it is most respectfully prayed that your kind prudent honour will be
pleased to appreciate the just cause of my grievance, and will further be pleased to pass an order
to cancel/modify the impugned panel dated 29.04.05. And /or pass such order/orders as thought
fit and proper. For this act of kindness your humble deprived Goods Guard shall ever pray.

Dated :- 10.05.05 : Yours faithfully,

(Paresh Ch. Das)
Sr. Goods Guard / NGC

Certified to be true Copy

.

Advocate,
Date - 15/[
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Northeast Fromdier Raillway
Office of the
Divl.Railway Manager(P)
. ' N.F.Ruilway,Lumding.
No.ry39-9/mn(1‘)@f,,9 Datedo2 -0§-2005
To
S/Stri

1)  Praneswar Goswami,Sr.Goods GUNGC. )
2) Apurba Kalita, Sr.Goods Gd/NGC.
3)  Lagan Kachary, Goods GI/NGC.
4)/1 Joydeep Das, Goods GI/NGC.

__ 5" Surjya Kr.Das, Sr.Goods G&/NGC.. > Through CYM/NGC.
6)  Debabrata Dey, Goods G/NGC.
)} Paresh Ch.Das, Sr.Goods Gd/NGC.
8)  Bhaou PnMisra, Sr.Goods GI/NGC.
9)  LThakuria, Sr.Goeds GI/NGC. J

Sub:- Representation dated 10-05-05 against the panct of Pascenger Guard
(50(!)—8000/;) publiched vide thiz office Memorsandurys N Y/39.9/
LI (T) dated 29-04-2003. :

“The vacancies of Passenger Guard in sale Rs.5000-8000/- which existed as on
01-11-03 have been filled up by normal selection procedure following the instruction
conained in Pura 4.5 of Rly.Bd’s L/No.PC-/2003/CRC/S duied 06-03-94 as because
percentage in this grade has been reduced and no new post became available as a rosult of
restructuring of cadre.

Hence, the contention of your rqpmsenfation mentioned above is not correct in view
of Para 4.5 of RB’s letter dated 06-01-04 quoted above which read as und.r :-
M !

“ I cases where percentages huve been reduscd in the lower grade and no new post
becomes available as a result of restructuring, the existing vacancies ou 01-11-03 should be
filled up by nor.:al selection.”

Further, your allegation of delay in evaluation of answer scripis i also baseloss ws
thore was no such delay in cvaluating the answer scripts. e
UL

(K_P,Singl)
D}‘O/IG?&MG
tor Divl Railwsy Manager (P)

N.F.Railway Lumding.

E/Type Sec/Truffic/Repmeaentation.

Certified to be true Copy

otk

Advocate,
Date : )5,/ ¢
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IN TME CENTRAL ADMI_
GUWAHATI BE}R AWAHATL,.
IN_THE MATTER OF b o ]
0.A.135 OF 2005 o
Shri Paresh Chandra Das & Others {eos Applicants
Versus - .
The Union of India & Others .o Respondents.
- AND - .
IN THE MATTER OF -
Written statement on behalf of Respondents 1 to 5.
The answering respondents respectfully SHEWETH :
1. That the answering respondents have gone through
the copy of the application filed and have understood the

contents thereof. Save and except the staéements which have

been specifically admitted hereinbelow or those which are
borne on records all other averments/allegations as made in
the applicagipn are hereby emphatically denied and the
applicant s put to the strictest proof thereof.

2. That for the sake of brevity neticulous denial of
each and every allegation/statemént made in the applicabtion
has been avoided. However, the answering respondents have

_conflned their replies to those points/allegations/averments

of the applicants which are ‘found. relevant for enabllng a
proper decision on the matter. :

%, That the application suffers from want of a valid
cause of action as will be clear from the submissions made
in the relevant paragraphs below.To cite one example of the
many non-existent causes of actlon, the appllcants have
repeatedly questioned the wisdom of settlng different ques-
tion papers (of the standard laid down) for the four differ-
ent dates of test as notified. The consequence of setting
the same question paper for the four different dates cane
be easily understood, as the question of leakage of the
question paper would emeTge. Yet this non~ex1stent cause of
action has been repeated from the b@glnlng "to the end of the
application. Thus,the application is full of such examples

as will be shown in the paragraphs below.
4, That the application suffers from wrong represen-

tation and lack.of understanding of the basic principles
followed in the matter as will be clear from the submissions

made hereunaer.iﬂ .

0.‘0. Poa ".'.’.

Q: F}a 1.7 Tl T (S :'w;-—\‘['t' ) 4\
Ceptrat Aciznict.ea.¢ L iebl] . :

Oiv1. Porsonnr: Officer [ ¢

g1y, Lumdios
e

N. B,




Lumding -

S5e¢ Fact% of the case :
That before traver51ng the detalls of allegations/ §

B R, s,

10 ‘é’:o f(\ﬁ ) ‘ )
Divl. Pereonae:; Oﬂkqéa

.averments made in the application, the respondents beg tm

indicate the facts relatlng to the matter raised in the 0. A.
5 ﬂ thlflcation‘ :
That the re3pondents had notlfled v1de notlflcatlon
No .B/39- 9/Pt11(m) dated “14,9.2004 (Annexure B of the 0.A.)
that selec¢tion ¢onsisting of a written test.only will-be

‘held for forming a paneél of 31 passenger gurrds in scale

Rs, 5 OOOnRS 8,000/-.This notification contained names of 93
persons as per their senlorlty in the records on the date
and 1nv1ted/concerned staff to submit’ representdation in

:regard to their 3en10r1ty_w1th1n seven days s0 that mlstake,“‘

if any, in the seniority list could be rectified and correct
seniority list of 93 persons could be notified finally,
Gonsequently, a fresh notification with modified oenlorlty
1ist of 93 persons was issued vide no. E/§9-9/Pt II(T) dated
21.9.2004, (Annexure B 1 of the 0.44) - <
- This notlflcablon dated 21:9.2004 also stated that .

- a number of SG/ST staff had to undergo pre-selectlon.tralnxng

and obtaln competency certlflcates as required under the
guldellnes issued by the Railway Board to. a951st these under-
privileged candldates to-prepare betber for the teata. '
5e2. ggy written test only: . ‘

 The notification dated: 14,9,2004 - (annexure B. of 0.4)
stated that "the selection will consist of #ritten test only“.
Thls followed instructions contained in Railway Board's lettér
No.ﬁ(ﬁG)I/ZOOO/PN1/41 dated 7.8.2003; Para B(i) of thé letter .
stated "There #ill'be no viva voce in the departmental selec--
tions except in the case of selectlon,if any,for promotlon '
to the posts in the category of Law 1531stants Phy31othera-

 pists,Telephone @peratorq and Teachers”.Para 3 1(1i) and (i)

contaiﬁed other related instructions ifi this regara Accod= ”
dingly, Advance Correctlon 8lip Fo.150 to .Chapter II; Section
"B" - Rules Governmmg the promotion of Group “C" stéff(In‘
thé Indian Rallway ustabllshment Manual -Vol. I(1989 letlon)

was 1ssued.‘

A copy of Rallway Board's Tetter

- dated 7.8. 2005‘and of correction
slip No.150 areé annexed herewith
and marked as ANNECURE R1 and RI1A’

respectively.

e P.. 5.--::
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5,3, Selection Board and procedure: | & §.£

The procedure to be adopted by the selection \‘ﬁ & o

Board is laid down in para 219 of the Indian Railway Esta- v é«gzi

-bllshment Manual Volume T (Revised edition~1989)

An extract of para 219 of” IREM Vol, I
(Revised ea1t10n-1989) is..annexed: .
herew1th and marked as ANNEXURE R, 2

5.3¢%, Para 219(b) mandated fthat’ "in officer-of the

concerned department who is also a member of. the selectlon
Board must be authorised to set the .question paper for written
test, Where possible, another offlqer who is also.a‘member
of the selection board should be nOminatéd ﬁervaluate the -
answer bookS... " ' o I

: Thesé provisions were elucldated further v1de
Railway ‘Board's clarificatory letter No.E(NG)I«95/PM1/14
dated 3.3.98 in para 3 as: follows~_ - :

"j Similarly the provisions of para 219(b) to the effect

- that where possible another officer who.is also a member
">f the selection Board should bé nominated to evaluate
‘the answer books of the written tests wherever held as

part of the selection,are being interpreted to mean that
the officer who has set the quéstlon paper cannot evaw~
luate the snseer books resulting in. the same being eva~

luated by an officer from the ﬂepartment other than :

* that for which selection is held., Tt is to be noted that
these provisions do not put an embaréo on ‘the officer who
has set the question paper Lrom evaluatlng ‘the answer .

books™ , ,
- S ’ A co% of Railway. Board s 1etter No.

B(NG)I<95/PM1/14 dated 3 3.98 is annexed
herewith and marked as ﬁNNEkGRE—R-).‘

5.4. From the foregoing it would be cleat that correct
and approved procedures were followed in the selection for
the posts .of passenger guardg keeping in view the prov1smons
of the IREM and 1nstructlons issued by the Rallway Boarad.
from time to time. '

_6. ‘Paravise comments- o T ‘ -/
6, 1% That with regerd £0 the stutements made in paras‘\

1,2 and 3 6f the appllcaclon the respondents state that the
notlflcatlons issued for selection were as per. prescrlbed ‘
procedure and were correctly issued. %he applicants themsel-

ves have admitted in para 3 that a1l the present applicants
id written test as per- dates. fixed for .the

-

appeared in the sa
tests...” Howevex, they filed& the appllcaflon before the

| Hon'ble Tribunal only after the results wexre publmshed when

they found that they had not come out successful. Since they

. gppeared in the tests without obgectlon they donot- have any
cause of action at this; stage as the selectmon process was
correct and as per prescrlbed rules and procedure.

oo @ }?-049000
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6.2, That reoardihgmpara 4 the respondents state that<
dlfferent questlon papers had necessarily to be set for

various dates on which the tests were held, because settlng X
the same questlon paper for all four days would tantamount

"to officially leaking the questlon paper. This contention

of the appllcants therefore appears extraotrdinary, to say

_ the least Slmilarly, the statement that "...some questlon v

papers were not at all connected with théir profe351on or
trade“ is considered irrelevant as. the candidates who- failed
in the test are not considered competent to audge the stann
dard of examination. The respondents also deny the allega~
tion that "... besides wrong setting of questions,’lt was
not properly evaluated in as much as the person who had set
the questions has evaluated bthe answerx scrlpts and the marks
were put in such a manner as to declare some people to have
quallfled the test who had approached the Board meimbers
personally" As clarified in para 5 3. 1 above an officer who
sets the qiestion paper can also evaluate the answer books,
as per prescrlbed procedure. .

As regards the allegation of the appllcants that

#The Board members picked up names in seriatim from the

gradation 1lst as their personal choice w1thout paying heed
to the marks obtained”, the respondents emphatlcally deny
the same and state that there was no bias or prejudice in
the selectLon process as sought ¢6 be hinted by the appllcanbs.

' 6,3. That as regards paragraph 5 the respondents state '
that the reply sent to the appllcants was based on the uallway
Board's latest instructions on the matter. uecondly,the can-
didatés who unfortunately failed to . get selected on merlt )
had no basis to question the gnmxﬁxmn selectlon process
which was carefully completed by following. the prescribeo
procedure in all resPects.‘

" That as regards the allegatlon of delay in the

process -of selection, the respondents beg to deny the same,
It will be noted that the process of gelection 1nvolved
pre-sectlon training of BC/ST “staff as detailed in the notiw-

fication dated 21,9.2004- ‘(Knnexure B1 of the ©.A. ) and the

need to call 99 running staff (goods guar@s) working trains
at far off places on four different dates (as indicated in
Annexure € of the O. A. IR Care had to be takén to hold the
selection tests in-such a manner that running of goods
trains was not affected for want of guaros a no train can
run without a train guard.It is to. be further noted that
after. completion of the written tests on the 1ast notified .
daue the answer scripts had to be evaluated by the nominated
after that the selectlon

]

departmental officer and only

.oo 5“"".



.form their . own departmental work to the full and had to
work as members of the selection committee in addition to
~ their own work as the system doew not provide for a perma—

-
- El

l/!c/

u ?. 2tv, Lumding

o v/
(5 :

committee duly constituted of officers of different
departments:as per rule could sit toeether to finalise the &’
selection procees.,One more factor to be considered is tha€
the offlcer members: of the selection committee, had to per-

G @ @ rom o .
Qivi, Persoaar. Office

nent machlnery aolely for the- purpose of departmental
selection work, The selection process also involves prepa=-
ration and examinatlon of the latest confidential reports

of staff. concerned and these necessarily take time eSpe01ally
if the selection is. 1nit1ated at the fag end of the finan-
cial year,’as was the case in the present selectxon.?hese
factors 1nfluenced the. respondent. No.& 1n replying Lo the

_appllcants v1de their letter dated 2. 6.2005 that the alle-.

gation of ﬁelay in evasluation of answer scripis. was baseless..
~ 1In this connection the respondents do submit that
there are instructions from the. adminlstration at higher

’ levels to avoid delay in filling up selection poste by

following a calender of selection in the Divisions.fhe maln
emphasis 1s on technical correctness in the selection” process.
No doubt the time factor is important but this in &tself

is not meant to negate the selectlon proceedlngs but is

- only a guldeline for ideal selection calender whlch, if
'v1olated fer some reason, is to be internally, explained.

A copy. of one of the latest instruc-
tion of the Railway Board issued vide
.. .letter ¥o. E(NG)I~96/CR/8 dated 9.,1.97
circulated vide-GH(E), ‘Maligaon's "
‘ letter dated 9.6,97 1is. annexed ‘here-
¥ with and marked as R-4,

It is stated that every care was taken to complete
the selectlon of passenger guards by carefully following
the splrlt of all extant instructions and as per rule, 1n
spite of the enormous dlfficultles gs described in para
above., ' ' ~

6L 3(a) The respendents deny the allegatlon made in
the later part of para 5 that the persons who prepared the
select list -simply picked up names of their choice in
ser1at1m from the seniority list on their personal satis-
faction and not baing on marks.This false allegatlon by
the applicants has arisen due t6 their 1gnorance of the..
process of selectlon, according to which the names of the
successful candldates should be arranged 1n order of thelr

t 00'0‘?"6..0000'
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NORTH:EAST TRONTIER RAILWAY -
L . Oﬁ'lce of the
"~ oLl GENEIU\LMANAGER(P)
oY e MALIGAON : GUWAHATI-11
EPS - 458 L R
No. ERS4#OPLXIV(C) ... R - Dated 2682003
To,

GM/MLG GM/CON/MLG AGMMG & othcrs

A copy <of Raﬂway Bgyd‘s letter No, E(NG) I/2000/PM1/41 daf.cd . 8 2003 (RBE No.
137/2003). on the-above mientioned subjeot s fomarded for, iriformation and necessary action.s ‘Board’s - -
carlier lettpr:dated-8,3.2002, gs référfed to'in their | present Jetter was ciroulgted Wnder GM(P)/MLG $No. -
EPS - 438~E/254/O Pt X]'H(C) dated 22:3.2002. In this ¢onnection a copy of advance coxrect:on shp No..

1 50 of IREM Vol. - 1, 1989 1 also enclosed herewith for mformatxom

f or GENERAL MAN AGER(P)/MLG

No: ]L/ZO?/EPS/OPLV | I Lumdngated,%&ZOO:&

. Copy forwaxded for mformanon and ncccssary acnon to: -

1) Sr. DPO DPO APOs/LMG 2) APO/GHY 3) MS/BPB . "-'4)  ATM/BPB
:) All BMs : ' 6) Allcadre sectxon at Office. . . e T

Z/ aofdnJaﬂl/ 02 /c,:f.’
COTmP‘MQ/ . o NEDES"
a S APOIMG

oy 09,03' o ‘_fory.'D;yuLmy,Managez:(p-yLMG

-----------

consisting oa wuttnn test an Tor va-vocc viva vocc bcmg a must in ewa/ case, “ii

1. In cases. where written test i¢ held as pa.tt of the select:lon for promouon to thc hxghcst

.. grade selection post in a category, the same includés ‘objective type: questions for about 50% (in

the range of 45% to 55%) of the total marks- for the: written test. The objective type questions
limited to about 25% ( in the range of 20% to 30%) of the total marks for the written
cxamination, if any, held as part of the selection for promiotion to s)ccnon posts in the lower
grades, have also been introduced vide ACS No. 130 issued underthis Ministry’s lcttcr of even
number dated 8.3.2002 with the stipulation that.in order to offsct thc’ impact of. random
answering, thcrt; will be ncg_a_twe marking for wrong answers to ob_secnvc type question.

A - Contd. to page 2.
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2, The staff side iy the fora of Dcpartmcntal‘Council under the JCM Scheme and the PNM
have-demanded thar. ) ' : . '
O
(i) way wi
3, Pursuantto deliberations with the Staff side, Ministry of itlailvi"::zys have considered the
mater carefully and have decided a under: - - R
@ There will be no viva voce in the departmental ctions exce Lin the casc of
selection, .if an ,'?or.promonon 10 the Posts 1 th at L Assxsta‘pts,’ ,hy_szo gra 175,.
Telephong ORgigtors and Teachers. or these categories, viya the recruitment
through Railway Recruitment Boards (RRBs).. o e PR '
(L)  While the objective rype'question_in__ the: written test hield as part of selection f, ‘
pPromotion to ajf selection posts will

or ~
be retained, the concept of negative: marking for 1wrorlg///~ T~

type qucsﬁoné as introduced wdquQS No. 1301b1dstandswzthdraWn .

31 - As a__corblléry td climination of i{i»'a voce in fhc'departxnental selections, the following
decisions have also been taken: . '

\

(1) Written test will ivariably from part of all selections held for,promot,ip'n' to posts

classified as “Selection” including the posts-for-which presently only vxvavocc ft?;in;;
part of the selection. S R ST T

. ) s , %_,;1;’,_;?_.
' ‘ g T TR o
i) 15 marks hitherto allotted - to - viva vois in ﬂle;-sdectmn‘,',wluql_rcq sted of both :

ceardingly, the

Written test and viva voce test, will riow be added to writtetr e; cordingly, the -
total marks alfotted to wrilten test for assessing. pmfcssionaligpxllgtyl of the’ candidates

shall be 50 (both in cases where presently written and viva voce or only yiva;vocc _ /
...Ibnn-par.'t—%‘/the selection) except in the case of selection to posts in the categories cf -- -

cachers, Law Assistants, Physiothe; apists and Telephone Operators for ‘which the e
CXisting distribution of ‘marks namely, 35 for written test and 15 for_vwaAvocq ’vyz.ll g
continup to be in force, _ I L C -

4 It has ‘also beert decided that the procedure ag. rovised above, will be ‘ap‘pl'icablc:-to
selectiong notiﬁ(:g_i on or after the date of issye of this lctter.A.-t‘ T

41 All the rézhéining procedure prescribed for holding. selections including constitution of
Selection Boagds will remain unalteged, o - »

5. Accordingly, the Indian Railway Establishmg:nt Mz:u;pal Volgmg,.,;ww89¢is’a:n¢‘xided=‘a§"‘
per ACS No. 150 enclosed, - o T A e

Please acknowledge receipt. -

P Y

G -..(J.s,.GUSAm);:;:Q
o Jaint Director,;Estabnsmnqnt(N)
= . RailwayBoard = '

et

ncl: ACS No. 150
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INDIAN RAILWAY ESTABLISHMENT MANUAL
VOL. (1989 EDITION)

| Advance Comection Slip No. 150 ‘ '
g Chapter il Section ‘8’ - Rules goveming the promotion of Group C staff,

& “In the existing para 215;

r

D Forthe existing sub-para (a) substitute the following:-

~Selection bos_t shall be filled by a positive act of selection made by Selection
- -Boards, from amongst the staff eligible for selection. The positive act of
- selection shall consist of only written test to assess the professional ability of
the candidates, for which reasonable advance notice should be sént, except in
-~ the case of selegtion for promotion to posts in the categories of Teachiers, Law
Assistants, Physiotherapists and Telephone Operators, where the pasitive act
of selection shall consist of both written test and viva-voce tost. The staf i the . |
immediate lower grade with a minimum-of two years service in that grade only -
vl be eligible for promotion, unless a longer length of service in the lower
. grade has been stipulated as-a. condition. of eligibility for promotion in a
© particular category. The service for. this purpose includes service, if .any, .
réndered on ad hog basis followed by regular service without break. The =
condition of twa years sdrvice .should stand fulfiled 4t the time of actual
promotion and not necessarily at the stage of consideration. If by virtue of the ,
abave rule, a junior is eligible for promotion, his senior also will be eligible for. >
such ‘promotion, even though he might-not have put in'a fotal service of two
years, or more, (if stipulated in particular category in the lower grade)” - C

~ Insub paras (c) and (d) the words ‘and figures “paia 216f‘.shduld '_be corrected
to read as “para 219", " ST
Dslete sub-para (e_e) as separated from the original sqb-paré (e) vid"e, ACS. -
No82 issued under the Ministry's letter No.E(NG)-99/PM1/15 dated

12671999, . I

,
FE L St

~ . oy e
ST AR A

Inthe existing para 219:

PR

. iy - in the éxisting sub-para (b) as mbdiﬁEd‘ vide ACS No.40 issued ‘under the

S  Ministy's letter No.E(NG)-95/PM1/14 dated 331998, delete the words “if ’
- such a test is” appearing in the first senfence of the sub-para, - L

" # < W) - For the existing sub-para (c) as modified vide AGS No.130 issued under the

- : Ministry’s letter No.E(NG)I-2000/PM1/41 dated 8.3.2002, substitute the . -
R following: . . ;

ES N

: -..'.,.cpnlv’d.. 2
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IORDCERE < ST R

' , * writien test._:"

V) ek FOr the exlstut\g:'entnes agatnst item (1) of the, tabte gt the enq of clause (l) of

% -Né E(NG)/I 98IPM1I11 dated 16 11 1998 substttute the following :Un
' Maxtmum Marks and Quahfymg Marks ;

RS For the extstmg Sub-clause (il) of sub-para (4.0 substttute the foltowing

ighest grad  selection post in & category, objective fype quegtions should be
- aba <50% (in the rangs of 46% to 56%), of the, totafL marks fgr thg :

. tost. i, n:fest he} rt of the selection for promotio
X ' '%%%n i.;%sstf egt::de: type questions oh{ahld%g Bt h?the
extent of @ 3 25% {in the range of 20% to 30,%) af th° totat marks ‘or *he

%
1

(ti) The prowsmns at (i) above will be: appttcable to selechons in all

deparhnentsexceptl\ccounts Department” c .' . P 1
: For the etastlgg *Nots (m) betow sub-para (g) és modlﬁed vide ACS ”No 66

ued:. undafs! ithe MmtstrYs Iptter No. E(NG)t 98/PM1111 dated 1611'1,998
substitute the’ fallowmg S 1 e LA

'Cand“ dates: must obtam a mtmmum of 60% marks m professional abihty and
60% marks: gf the aggregate for being placed on the panel! “in a féw cases”

the:written test should not be of ess than 35- marks.and the candadates must
secure: GO%,marks _in-written test for the purpose of being called in Viva-voce.
st i‘Prowdgd that.60% of, the  fotal ‘of the. madts ptescnbed for. written
examination hd.for. senlority wil also be the basis for callihg candidates for'""
viva-voce.tegt Instoad of 60% of thel marks for thé, viritten examinafon. ghly; ™
mrarks for $enibrity belng &Wwarded on notional bagis’ : However; it should'be *
&'spectﬁcalty ‘made clear to them that they are being called for mterveeW“based
on the marks*{or seniorlty awarded on notional basls.and that empanelment will

¥

be sutuect o, their secimng 60% riarks In-the professlonal abtﬂty (\M'ttten‘ test

.~.vr

"':sub-para ( J%) a8 modified vide ACS No.66 issued under the Mmistry’j, letter
er«the

I ‘,, "
b .

30 R

[ - .
.t . 41-‘
, 1 ]

Ay - nuprofesstonal ablhty

-
'l

\ . ﬁ ~v

'In a few cases where both wrttten test and vlva-vocertest are held to 8536SS

I

(Authonty Mimshy of Rattways tetter No. E(NG)I 2000/PM1I41 L8

q_t_oz,osos)- R

& . **‘** ' - W . . ,.A,“'Y?

'u -": oo . ;. Y .
K ’ " & - e A e S

| -, ¢) (l) In the wntten test held as part of the setechon for promotlon to thc f

where both written-and oral fests are held for adjudging the professnonal abtltty, .

the’ professtohal ability of the’ candidates: all those who secure not. Iess than K
‘60% marks il the writton; test should be called for vtva-voce test' oEhe

v ‘

." .

.

A

.
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61

B Board’s letter No. E(NG) 1-73 PM-1/100
E: dated 10-8-1973]

BWhen a Selection Board consist of only three

. none of the members be directly subordinate
‘.‘ her.

B For selection post in the scale of Rs. 1600~
nd above, the Selection Boards will consist of
¢ of Junior administrative rank, for all other
n posts the Selection Board will consist of
 not lower in rank than senior scale. Ja either
flhe Selection Board may include a Personnel
B i the next lower rank, shall, nevertheless, be
Mt member of the Selection Board.

E(NG) 183 PM 1-214 dt. 8-12-76

>
>

fdj Every effort should be made to include a SC/
¥Ofiicers on the Selection Board whether of the
B Department, if available or the other Depart-
PRailway/Production  Units or a non-Railway

. :ﬁnnt‘
b ¢ )

"
32

Bi7B(sCT)/15/32 dt. 8-11-81

e 3
BIf for any reason the competent authority is
to comply with the provisions of this para-
t should make a report of the facts to the
1 Manager. ' o

aea-219
Procedure to adopted by Selection Board
;JWhen a Selection post is to be filled, the autho-
npowered to constitute a Selection Board shall
®t:t0 the Board to assemble and make recommen-

.. 1t shall also nominate the Officer who shall
fthe Chairmap of the Board. - The tesponsibility
; ction will be of all members. -

§0 a member of the Selection Board must be
#ised to set the question paper for written test.
BEIE passible, another Officer who is also a member
e Selection Board should be nominated to eva-
fhe answer books, if such a test is ‘held ‘as a part
he ‘Selection or determining the professional
lY. “The test should be confidential system with

P
Y
T % 3 ‘ o
GiRAY, - B)" An officer of the concerned Department who
-

%
L

SE(G) 1/24 PM 1-6/1 dt. 30-3-85 & E(NG) 1/
i 3 (PM 1/13 (RRC) dt. 5-9-1985
S 1%0 RB /59

'

N

(1)

(c) In the written test, if any, held as part of the
selection for promotion to the highest grade selection
post in a category, objective type questions may be
set for about 50% of the total marks for the written
test. The figure of 50% for objective type of ques-
tions is intended to be for guidance and should not
be construed to mean as constituting a ipflexible per-
centage.

E(NG) 1/83/PM 1-65 (PNM-NFIR) dt.‘17-4-84~

(d) Moderation of results by way of awarding
grace marks to candidates shall not be resorted to
without the authority of the Selection Board or the
authority competent to accept the recommendations of
Selection Board. No grace marks shall be allowed in
individual cases.

E(NG) 1/67 PM 1-21 dt. 25-2-71 and E(NG) I-
84-PM 1/6 dt. 30-3-85 _

(¢) Before the Selection Board assembled to make
the selection, the papers conpected with the proposed
selection, the names of the candidates to be consi-

dered, the confidential reports, if any on such candi-®

dates and other relevant data concerning theny shall-

be circulated for the information of the .members, of

the Board as also the qualifications prescribed'"fbr'
the particular post upder comsideration.

(f) The Selection Board will examine the service ‘

record and confidential reports (if kept)' of the staff’
cligible. All the members of the Selection Boatd
should independently assess the candidates under diffe-

rent headings of personality, leadership efc} and

record the marks awarded by them in the mark sheet

given to them and the same should be slgnedmﬁ
handed over to the Personnel Officer whar ahibuld’
average the marks given by members of the S’eﬁctwn
Board and be responsible to compile the results i’
the basis of marks given by the members of *the'
Selection Board, This evaluation chart prepared By
the Personnel Officer should thereafter be signed by
all the members of the Selection Board. The: mem-~

bers nomipated on a Selection Board should be.ad-

vised clearly that there should not be any cuttings

and over-writings in the proceedings of the Selection
Board and serious objection of any cuttings and over-
writing will be taken, s

E(NG) I-79/PM 1-320 dt. 23-12:79

»

o]
b wn?
'k]r:'}

(g) Selection should be made primarily  on e

S

basis of overall merit, but for the guidance of S@leo-'



\*Bomd E'hc factors to be taken into account anc

xelahve weight are laid down below -—

S ,gm) L.69/PM 1 126 dt. 18-9-69

e Maxmum Qua.ldymv
oy ‘Masks  Marks.
",mfﬁi (x) Professional ability 50 30
§ {ii), Personality, address,
7{#1”; . Leadership and academic
: ﬁi:’” r qualification 20 —
’: (m) A record of service 15 —
'ﬁ. w% (iv) Seniority _ 15 —

S
. & Yom (i) The item ‘record of service’ should also
take into consideration the perfor-
mances of the employec i essential
Training Schools/Instituics apart from
.. the examiping CRs and other relevant
.., records.

"E‘%‘Sga G) L72/PM 1/192 dt. 27673

ﬁﬁf‘fg © (i) Candidates must obtain 2 minimum of
qr-. %5 ,i‘ ’ 30 marks in professional ability and
‘ ’ 60% marks of the aggregate for being
placed on the panel. Where both writ-

- ten and oral tests are held for adjudging
the professional ability, the written test

i ‘ . should not be of less than 35 marks and
ﬂ'ﬁﬁ- )  the candidates must secure 60% marks
mr§ L in writtep test. for the purpose of being
3 ; 1, _ called .in viva-voce test. . This- proce-
X W‘? ol dure is also applicable for filling up of

Yk " general posts. Provided that 60% of

* “the total of the marks prescribed for
" written examination and for sepiority
~ will also be the basis for calling candi-

dates for viva-voce test instead of 60%
of the marks for the wrilten examina-
tion,

“""m‘“f B(NG) 72/PM-1/158 dt 121273 & E(NG)
Y. ﬂmt‘“‘?s/m 1/65 dt. 5-12-1984

m‘r
hi ﬁ’h) The mportance of an adequate stapdard of
WW.;: ﬂ'mmonal ability and capacity to do the job must

f?f'%'

M\

be kept in mind and a candidate who does not segui:,,e
60% marks in professional ability shall not be placed
on the panel even if on the total marks secured, he
Good work and a sensc of
staff should be
both for record

qualifics for a place.
public duty among the conciousness
recognised by a warding mere marks
of service and for professional ability.

(i) For geperal posts i.c. those outside the normal
channel of promotion for which candidates are called
from different categorics whether in the same depart-
ment or from different dcpartments the sclection pro-
cecure should be as under i—

(i) All eligible staff irrespective of the depart~
ment ip which they may be working who
satisfy the prescribed conditions of eligibility
and volunteer for the post should be sub-
jected to a selection which should "consist
of both wrilten test and viva-voce test; and

(i)

voce test all candidates who secure not less

The Selection Board should call fOE»'YiV_é- "

than 60% marks in the written test. The -

finel panel should be drawn up on the basis
of marks obtained in the written and viva-

voce test in accordance with the procedure -

for filling selection posts.

E(NG) 1-72/PM 1-158 dt. 21-8-1972

(j) The names of selected candxdates should” be

arranged in order of seniority ‘but those securmg a

{otal of more than 809% marks will be classed as out- .

standing apd placed in the panel appropriately: Jn

[N

order of their scniority allowing them to superscdc ’

not mere than 50% of total field of eligibility.
E(NG) 1/76 PM 1-142 dt. 25-7-79, 36-_10-73 X

(k) The list will be put up to the competent authu—
rity for approval. Where the compctent authonty
does not accept the ‘recommendations of a Selection
Board, the casc could be referred to the
Manager, who. —may constitute a fresh Selection
Board at a higher level, or issue such other orders 3s
he considers '1pproprxate

General o
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NORTHFAST FRONTIER RAILWAY

ms- 403, L . .
" No. E/254/)- P. XII(C) Maligaon dated 7-04-98, .

N To,

: GM(Con)MLG, All HODs, All DRMs, All DAOs, WAOINBQ & DBWS

. All Controlling Officers of Noa-divisionalissd offices. B
. .The GS/NFREU, NFRMU, AISCTREA/MLG. ‘ -

. - . Sub Promotion of Non-Gazetted staff- filling up of the selecuon
post - procedure reg. - -

A copy of Rly. Board’s letter No. E(NG) 1:95/PM1/14 dt. 3.3. 98 on the above
subject is forwarded for information and nccessary action. ﬁﬂ’s‘c—a?ﬁgf letter No. E(NG) _
I-73/PM1/100 dt. 10.12.73 as referred to in their present letter was ctrculabcd undcr
CPO/PNO’s No EPS 172/E/254/0 P VII(C) dated 31 1.74. '

. l ‘.DA/Asuabove N . QW&&,
. - . . | . O/HQ

v ' o ‘ ﬁn(HRHNRALD&ADUH}ERﬂﬂﬂMIKp

Ma"‘”’ﬁcovw ons of parz 218 (a) of IREM Vol.I, 1089 Fdition

. 8tipulate tHet Selection Boerds shell consSist of not le€s -
ﬁ“"" _‘cham.rzree O.llC_e.L.».-,' one of whon ghould oe .a personnel

A bl qva r end pne of tie members should be from & Depertuent

Dav other then that for waich seleetion is held. , o

Ygwe """!2. : ‘houﬁn clerificstory instructions exist vide Bogm's Ly
A@s&er‘m % 'a,1—73/1>m/1oo dzted 10,12.73 thet :the .~ : !
Id\l“‘ gace of. o Lecdonnel Cificer-in the Selection Boerds 4

elongwith two officers from.the Depariment foxr which = .
_SelerlOH is held would meet the requireusnt of one Of ' -
: Uhe uwemvers ' being frow & Department otier then that
N Tor, which selecvion is ne1a, in prectice .the provigions in-

the anuel zre VYeinl ‘construed- to mean thet the third

menber oi the, Selection Board shoulé i necefsarily be from

'-d.Depaftment 0uher than the Depsriment for which qelectlon -
is held ovexr end above bne DeJ rtmentel 0fficer snd the .

Personnel Oliicex m™his . ults,in each 0+ the three
membens of The oeleculon Bovlr being Frow Cifferent -
Dep rtaenis. : .

Y ‘
. 3, olﬂll”rly the provis sions o pare 219 (b) o the.
- effect that where potsible enother off ficez ‘who 18 .2ls0
a-uenber of the Selection Board should be nominzted to
- eveluste The engwer bocks of the writven tests wherever
' hel& 28 prot of the selection, are being intexrpreted to-
meen that the olficer-who hes set the- queshlon paper -
cannow eveluate the enswer books resylting in the same-
" being cV?luoued by en officer irom the Depgrtment other -
. then thot for which.sSelection is held. It -is to be® :
.+ hoted tNET uhese provisions do not put an eémbargd on the
+ 0officer who he Seb the que& cion pEpef £rom evaluetlng
~ the engweln boo , .

. 4. In ordex, therexo;.p, to mcke the prov1sionu ex;lar -
cit.ly clesr the Board have Gecided  to-suitebly update
the provisions contéined in paragraphs 218(a), 218(¢
and 216(b) es in the Advance Cozu.ectlon Slip Nos 38,39¢& 40
enclosed.. ) . ——/— .

-

5e Dast ceSes decided otherwise need not be re—opened
Plecse ackaowledse receipt. '

a1 (5.8,Gusain) -
LZantly L00 o Joint Director I}Svuo\ﬂ) ~—
' Railuey Zoard.
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*3 - INDIAN RAILWAY ESTABLISHMENT MANUAL, VOL.T, 1589
/. _— - L L I
E\S S Advance torrection 3lip No.38 -
".7 o f'f ~ _Substituté-the’followiﬁg for the exisfgng
\ ’ R para 218(a) in Lhapter-II, ‘Section B sontaining-
g , . Rules goversing promotion of Group !C! staff :-
R Lo T m2qg(a) s Selection Boards shall consist of o
- : not less than three officers, one of whom I
? . S sHould be a Personnel Officer and one of
C T the Members should be from a Department .
% o . : other than that for which selection is held,

. - . - " The presence ofuaiPersonQEI'Officer.in the. I)”

R - ‘Selection Boards along with two officers e
T - o from the Department for which selection is i
: | : held would meet the requirement of an officer ,.“QS
. ~w. 7 7+ being from a bDepartment other than that:-far =
?\ftﬁgj ST which selection is held," ' -

vens . ¢ lAUthority:-Bosrd's letter No.E(NG)I-73/PNI/100"
PSS T 7 dated 10.8,73 and 2,11,73, .No E{NG) I/95/PMl /14

{ . oo wdeted 3,3.98 )., - 0 MRSt
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"IN IAN RAIL\AY ESTABLISHMENT MANUAL, VOLUME-I, 1989

T 'V
/j('b \y;('/y Advanca LoIIECtlon bllp l\:o 39 '/
; 3 .

v

TSubstitute the following for the existing
para 218(¢) in Chapter-II, -Section B containing
Rules'governlng prcmotlon of hroup 'C! staffe-

"218(c): For selection posts in scals of

\Re®D . pay Rs,1600-266075000-8000( RSRP) - and above

“the Selectlon Boards will consist of offlcers
"~ of Junior Administrative grade, For all. other
selection posts the Seélection Board will
consist of offlcigg pot lower in rank than
.senior scaled “In Either case, EXcept in Ife
Qﬁﬁe’of selection for Personnel Department, . -
the Selection Board may include a Perssnhel
- Dfficer in the next{ lowsr rank who shall .
hevertheless be an equal member of the
‘ Sblectlon Board - ‘
Note'- _In DlVlSanS where JA Grade Offluprs are
not available in.the concerned-Department,
JA Grade.pofficers of any other Pespartment.
»  may be nominated as the members of ths - . ¢
- Selsction Board, the cenior scale officer ’
) in. independent charge of the concerned
Department who will not be subordinate to
any other Member of the Select aon Board, being
‘' nominated as the fourth Membdx who will also
sign the selectio® proceedings, In the case
" of selection for Perspnnel Department if
there is no JA'Grade officer in the Personnel
Department of a Division and.the post is
Divisionally controlled, in addition to the
senior scale personnel officer of the Division,
" JA Grade officer of the adjoining Division
or of the Headquarters may be 1ncluded in
the Selection Board

(Authorlty' Board's letter NJ E(NG) I~ 87/PM1 6
dated 29.8.88 and 15.11.89, No.E(NG) I/95/PM1/14
dated 3»3:98 )_. - ' .
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INDIAN RAILWAY ESTABLISHMENT MANUAL, VOLUME-I, 1989
' " .Advance Correction Slip Nd;AO'«"
Substitute tHe<following for the existing

para 219(b) in Chapter-II, Section B containing
‘Rules.governing promotien of Group 'C' gtaffs-

©.r219(b): An officai of the cunéerned Depart- ;‘

ment who is also a member of the Selection
Board must be authorised to set the cuestion
" paper for written test, if such & test is
.held as part of the seglection fo;,determining
the professional ability.,. Where possible
another officer of the concerrned Dapartment
who is also a member of the Selection Board
~ ghould be nominated to evdluate the answer
.. .books, ENSUTing, however, that the answer’

- books are invariably evaluated by a Member- -~

0fficer of the Departmsnt for which selection

'is held, The test should be conducted on a
confidential systam with Roll . . numbers,'

" - (Authozitys Board's.letter No E(NG) I1-95/PMi/14
dated 3.3.98 ). R i
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Lo | '_' N. T. RAIL'AY. office of the
' GENERAL MANAGER(P)

N0 B/254/0-PLXII(C) % pated 3 grg-997.

1.

TOy

All ffas of Department, ‘

- 211 .DRMs, DAOS, VAO/NDGs and DB,
-Alljcontrolling Officers of non-
Divisional Offices,

" fhe Geperal §ecy./NFREU/IFRMUMIG. N U

- o e = o
- e

. ' sub : Timely f£illing up of noti-gazetted p}bmptional posts=
s, o ~ maintepance of calendeg'for‘gglections/suitapility/
™) : © trade tests. o

- -

i o

¢ . h N ’ - N

. ., f
e o e e g s e
. . X
~

L . A copy. of ‘Railway ‘Board's letter o E(lG)I -96/6R-8 dated .
93197 on the above mentioned'subject-is forwarded for information
T, Endtguidence. - RO o R

B e e a1 T S — :

Spar e 0 o Board's carlier letters as referred to in'thélr pregent
D 2o detter which-were clrculated under ¢PO's circular, NOJEPS - 320~
. B/254/0 Pt XI(C) ‘At. 28,9, &7 anA EPS-321 - B/254/0-Btw XI(C),
o, ond 22,11.88.any BR3 - 226 = B/254/0-Ft.XI(C) At. FZ‘B‘ 29.
o .t .:‘;,'..:, Lo s T . ,‘".- A ,}\":!_" - L
. "-‘.«'\'\1':‘25 A'._-‘l‘z.".f?;‘-\" N : " \ o LT . ;"\f.‘ . q’,?‘ L ‘- -
T e e e for GENLRAL MANAGAN(E)/MLG.

R PP ' TR
5=3(Copy of Rly.Bd's.letter N0 E(NG)I-96/CR/E At s QeLeFWL)

"gubs Thmely’ £111ing up of hon-gazetted promotional posts= - |

(e LENTT 0T Maintenance of calender fbiﬁﬁelectiDnS/SQitabilitY/

o - ok trade tests. L A e _ ,

. g T B ottt S ‘ . L
) + % The Reilwdy Administratlons are aware that ' in terns of Board!'s A

NI < - letter, Foso B(LG)I- Q7/pHl/4 A4t .18.8.87 -and B(EG)I-87/PM1-14(alRF) )

{ i T db. 2247488, they are required to draw up-2 calenderfiog.donducting‘ )

p o .. .r27gelections  in various grades to . help then plan various dctivities o

O L ‘econfiected with selections _andq to ensure better compliance of Board?'s

L '(\)"*Qrdégs regarding holding of selectisns at-regular intervalse TFurthery -

| . An terms.of Board's ]etter~No.E(NG)I-Sl/GR—4Jdt.‘i4,7.§1,QAnnual o

G T confidential Reports of enplkoyees shouliKbefrecordgdbmifh;n;oqe Cor -

I month of the expiry of the report period anﬂ;delayzin'bnis;regard S

\ .. w60 the.part of the Reporting Officer should be advergelyacommented _

P . apon apd that promotion of staff shoulAd not be.held up-merely because

t . of the non-availability of -the latest repoﬁt;ggp.a_papticular;period"
i " for which 1t has becone Aue. The need to‘avaiﬁa'delaYGin‘hoidigg 2

- ‘ {selection$<time1y writing of canfiﬂential'BepontSjandﬁihe‘ways‘;qldo“
N v,'-"5"9‘wer,ganphasised/suggestfed in the ‘t‘hen.j-zgijis,.ér(S't_aff).':3 DeOletter
. To.EB(NG)I-87/PM1/14(LIRT) dt. '1.11.88 and Pa0.letter, of same nunber -

.
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R O S Sy - : ¥
L datedi 512 388 . from “the then Chaiman,Railway Board. However, - :
T r.c.ompl'alirrts"sit ill:continue to be roc eived regarding delays in” . - . .
~ . filing up of vacanc ies especially the promot ional, ones WhHGH, .- .
A gre.to-be ~:€ili‘,e"d‘ on the bzsis of seléctions and vsuitab'ijj.ityytréde _ ’
o« . testsiiThe Staff Side .in the Jai1/Dc vide item No . 57/96; Haves T
o ralsedida -degand, inter-al ia,that there is delay in every: stép
: ~,.'O.f_*-,,séﬂx_eafc‘;gn,m'aim._'clelay peing on account of evaluat Lont-of Ansver
- ..+ scripis,- Auailability of confident ial Reports and.availab ipdtyy s
©, " ‘of members of the Selection Board. g AR T
2 The matter has been.reviewed Dy the Board and ‘it has been
- .--.degided to issue the. following further \,i'nstrmt'iobs in theé matter i
©o-2i) . The date(s) of written test, sup’plementarﬂr tast and viva-
7.5+ svoce should be indicated in the notification issued’or .

v
5 i

..
e

Ly L =7 selection, - ’ , , L . R LA
A ad '.':_' T E ot 0 ,} ~:"' v . . i 2l . t S . : ﬂ:‘ ot b et ) "
e *:The apove-dates should be so fixed that the entire selectiIn <o

. s h . 5 - X
4. frogess including notification of panel is completed W ith et

ot supplem entary ;te's‘f"_is;hzeld-.'

i ee ot sbaff invoIves

. ie ~and whether oT

R ?:-?Ll)i' %.Orﬁ"e,_’t}iq dates as above are fixed the same should be ;i:ollvo,vfed-,:
- 2 'r,f_";and',:t‘}xz?;memberjoi‘ j:.he.selection Board should keep these’. it
PR NI da‘_f:‘es,fhnln“ v‘j.éw V!.h ile "plal’lning their other engagementS;ﬁ s ‘j&

£ PR R : L .
Fs. w.iv)® " Confident ian Reports/servic e Rec ords' and Vigilance/DiR
o T ‘,cgil eArances ;should beé called.for in respect-of all the .
S SRS ~.candidates wh ile. notifying the selection so as to ‘refchithe -
AT T Selection BoArd seven Aays. before the "éarl iest ‘date fixéd,
KRN ‘fOr:i,nf‘er'\'zie\ri.fThiS will also alert the officers who Have. .
. s ., not completed confidential, Reports of the staff core erned.
A2 B Where ‘one ormore confidential Reports have -not.,been written -
¢ .o R for.-apy, repson during the rélevamt period, the selection
Sy " Comm Ittee should considering the confidential Reports of ,
A the year. prec eding the period in question and if 4n any case ‘l .
i - even, these aré not available<the selection ¢ omm ittee should . :

. take fHie. Confidential. Reports of lover grade into socount to.
R PR TN ‘complete .the number of eonfidential reports reouired to be ../
' considered. If this is also not possible,all the available .
\ .. ‘Confidential Reports should be taken into account.’ v
" £ “Similhr calenders. for non-selection posts {suitability test

Y

Vo _w}t}i&vvri’cten.tes*ts and; trade tests) should also be made out,However ..
' | ifi-these cases the efforts, showld be ‘to conplete the same within’ -
~.30 to .45, days of the. date of notifigat ion, RN S

0 hh, AC Board:desire that, the ~bove: instruwctions should be N “-J’
i i scrupdlously -followed 50 that promotional vacarc les are £illed. 1o .

' :regular-manner- and-in tire.-
' . ¥ . ' b B v

oy e RIS 'L-Pl'gaséracknowledge receipt. .
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IN THE < CENTRAL ADMINISTRATIVE. TRIBUNAL

. 1::: GUWAHATI BENCH :::: RN
O.A. No. 135/ 2005 S
(Shri Paresh Ch. Das & Ors. e .. Applicants
' -\Versus- .
............ Respondents)

The Union of India & Ors.

IN THE MATTER OF :
A Rejoinder filed by the Applicants of the

O.A. for adducting additional records in

the Case.

That the applicants are in receipt of.the Written Statement in

this. case and heaving gone though the same they have

~ understood its contents. They categorically deny the

contentions of the Respondents that there is no cause of

action in the case.

That as regards the contention of the Respondents that the
Railway Boards decision that there will be only written tests
for promotion except certain cadres, there is no dispute.
However, thé said decision did not take away the other {imbs
of the selection process such as constitution of the Selecti.on
Board, publishing the result of the selection test etc. Rather it
is one of the essentials of all selections as the incumbents
concerned has a right to know his performance in the written
test (or oral test), which i-s an important right under all
settled principles of law. This is also a corollary for achieving
concerned.  Service

transparency of the seléction

jurisprudehce contemplates such publication of result before

s Bpploeands

For

preparation of the panel for promotion and in all selectioné,f

even of the N.F. Railways, the result of such tests were
declared step by step prior to empanelment and promotion/

appointment.



That in just the previous selection for the same posf (cadre)
i.e. Passenger Guards held in 2002-2003, all the norms of
se;lection, such as Notification of the vacancies, notification of
the -dat—é of written test and publication of the result of the
written'test etc., were complied with by the same authorities.

However, in the impugned selection no result of written test”

-had- been published and the empanelment has been done,

wherefrom the Respondents No. 6-36 were appointed. In the
said selection done in the previous year for the same posts
(19) by the same respondents a list of incumbents in the
feeder cadre was drawn on 7-6-2002, the result of written
test was published on 2-12-2002, the viva-voce test was
conducted on 2-4-2003, 3-4-2003 and 4-4-2003 and finally

~ the selection test was published on 4-4-2003 after

empanélment of 19 candidates. Thereafter promotion order
was issued on 17-4-2003 and there was no anomaly in the
entire process. Contrarily in the impugned selection no result
was phblish'ed after the written test and the authorities

- empanélled. 31 aspirants directly fbr appointment.

A copy each of the records of
Notification the date of holding
written test, Result of the Written
Test, Date of viva-voce and the
panel and the follow-up order of
promotion are all annexed herewith
as Annexures- G, H, I, J, K -

respectively in this rejoinder.

That it will be evident that the process of selection for
promotion to any post has to be undertaken in a phased
manner with each step indicating clarity and transparency. In
the previous selection, as will be revealed from' Annexures-

3



H, I an'd' ], that a 'total of 28 persons were declared to have
passed the written test and out of them only 19 were
selected and empanelled and that was done consecutively on
different dates. But in the impugned selection the result of
the written test was not declared and as such the entire
selection. has been vitiated for want of transparency and
ignoring the settled procedure prescribed by Rules or norms.

That placing reliance on the records adduced by the
Respondents particularly R-1 of the Written statement, the
applicants beg to state that the Respondents blatantly and
gfossly violated the norms ‘incorporated in paragraphs 4 and
4.1 of the Railway Bords Circular dated 7-8-2003 and
violated - the procedure of selection which vitiates the entire

- process. Therefore, the impugned selection is bad in law and

liable to be quashed.
o | A copy of the Railway Board'’s Letter
No. E (NG) I/ 2000/PM 1/ 41 dated
7-8-2003 is annexed herewith as

Annexure-  of this rejoinder.

That the pro’cédure contemplates a certain period of time (2
months) for evaluation of the answer scripts. However, in the
instant seIeCtiQn the performance of the applicants were not

evaluated at all and directly a panel was prepared with those

incumbents (herein respdndents) who have personal

approaches, - as per the sweet will of the Selection Board
Members. In doihg SO a Iong period of about 4 months were
taken and illegalities writ 'Iargev in the entire process of
sélection including the non-evaluation of the answer scripts,
which requires close scrutiny :‘by this Hon’ble Court.

| | Verification .............

o



et oL IE R it

| ‘VERIFI ON

_————

1, Sri Bhuban Chandra Goswami, S/O. Late Umesh Chandra
Goswami, aged about 40 years, resident of Railway Quarter No.

119/H, B.G. Colony, Guwahati- 21, I am one of the applicants and all
dther applicant‘s authori'zed' me to verify this rejoinder oh their behalf
and I do hereby verify that the contents of this rejoinder from
paragraphs Nol 1 to 6 are true to my knowledge and I have nothing
to have suppressed in this rejomder nor any material facts in ﬂhng

the same in th|s Trlbunal has been concealed

¥

!
i

1 sign thi%-verificatidn on this the 13" day of March, 2007 at
Guwahati. ; |

i

(Sri. Bhuban Chandra Goswami)
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Divi LiRly.Maraper (1),

/40 9/P¢. I(T) Soc i : Lumd § r,d td: 0;/06/2&@2—;
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chicorie B
G YM/NGE o o I | y
'?<“Sas/\LMG BeD (I R /

,MWW ag! )‘L'Lb '—-..-‘-\-.r‘.;.t';'—" K y - -v-"'r"vs-r) LQ‘\;T"I—(‘ '-' 10' th qosf_ ()I
;" AT ! pass (z':[ i sca'[p ..?.SOOO_OOO /_

o . Suh:i- This o ffica o 1:10"*10' oy L //"0-9/1’-1(”[’)
' 50700*10V Asd @ 16-2-01
S I+ h’as hmr r]%lhc 0 hyld ~ s-lectinr for +he DoSt ot
Pass=Guard irscale ? °se 5000-8000/- tg thra A Parrel of 17 #2219
~\,Per)ors Cosistiry o fUR-17,5C-1- uT—14 ' .

+

: i Please spare nrd direch ““C fo Wovirs Seaff. to 'xpm r
i ' : ~ \he writter tos. Eof selectinr for Pass .Gy - “1\'(]( "ODO—Q(X)()) or
- fhe schduled d"h e ard simo as s o we ATAIS L antl.

1:8/5hri  Saras Ch. Sarmah, Sr.Goods Cuard/ wg
2:8/3hri s Ajit Charenn 11,3r.Goed s  Guard /= IMG

3 S.ukumar 3hagsacherjee "o . ( Datoe o
: 4o - AVRBAUL Hoquo AT ‘ é WEi Evar sop
\. . .92 . . D.XK.Dasguptn ' "/0:3, C (s tohe
Vom o e B 'Prav’lt Ch. _J vs(l)(s '; "/LM’ ‘!/“\_ he 1d o:.
S Te Suril Ch.Malakar(s "/mm i 1=6= 2000 .
8. ~Yopal Chimoro /St R A “ Ay 0= p
I S.K.Dns VAR < ( hrs, i-
<10 S.P._ hahl abavty ‘ "/RP R ( CDRM(C s
11 aresh Ch.Das X . "/1 o '( P
12 - ‘Kartamari Sirgh VA A (-
13 Ihrn'r Xr.har s “/ung
14 Subhas h Chuhrﬁhr)rty AR i
15.. Babulal Biswns (3C) "/THG (
16. Selkhar Dutgn "/THG (
170 /: Y Bhoumio ik ‘ VARl
18, . -3.8yrn : "G :
19 ]lmr.o"vlhlﬂ NANTY
- 20. Lhoudhary . NS ‘
21 l\“a'«nl iraj . ' ARARSTS
22, B.GFamAan ' ' n/pGe o
PN : Miln Kt .Deov . W/
24. ‘ C.w Utk o VAT
25 - Swapnar Zr.Dey : AVARETE :
26 ., - ‘Pmmodc Kr.Dat +n . RN
27. Suril Chakrabariy /TG
28, Biswaji t Day LN .
29, = - Ratar '1 1 Das ,5r. (zonds Gny r'l/fMG
20 - '?'zks hit+ Maj umdn", o "/ MG ' _
31 ‘ o OUb"lSh D"y . . ”,/..3}-)“0 ( !
. . . . Bald 3
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J: Cortd 2-/ {5
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—2- By
K S /8 3 o~ - , ' - ! . '
. éi'PO/\ohn ‘3['4.°I-'~‘~-'h-:"911f‘-’1br) rev, T.Goods Gunrl/IMG Datn of
S ' i’,i‘s varnth Dns " A =/1.M writter
L—’%‘?:' , Bharu ‘Re. Misr- : ", i\.(}c" G ( tos w1l e~
32-" ' Amar Ch.Dey , o AN . ( be hold on
'36. I1 rarva ¥»,Das 1 /I‘"GC H-0-02 AL
’ ;’}r"LSm‘ﬁ Pad D(’ V : u'/.!,‘eb MG =00 hrs. .
- Q?E" k Ch.lath_ : n/aes ' * ir DRM(P)'s
:"'f:ﬂ‘ T E] aj urlrr'?r e *P‘.—“‘/":IJG“‘ e b L e /TYG .
.. Gopal Nath : "/BYB ?
. Praneswar Gos wami LVIYeN
‘*- . Haradhar, ‘Dey. "/BeR %
' PNirjhar Biswas - /'~ - - W/IMG
.. AB.Dhar . o "/ING
P, K.Mul\hﬁr]ec I "/TMG
. Haxadhqr C .Dcy , C L /IMG
L ‘Jibar Krdas =~ . U/IMG (The date of wrigten
“Suril Ca.Dey T s "/LMG : (test will be 11\01
Bimal Kt.8is was, -0 Y/NGC . (later.or.
Babudcv Debra Lh,' : AL Advised to keced
- N '{‘I(/}%o r/li},G éthc.ul-sqlrcti'in
_ e . u er GH/C readirness for the
S D ‘ Hide (S0 .
51wt Surgya KeDas (81)- T w/RC (Date ot Gribier tost
S C : fixed %o ke held or
\ 15-6~02 at 1000 hrs.
o o N Lr.DRI(PY's orfice/n46G
52',Q]-: rAgurhﬁ Kal1u(' T /N (The’dAte of writter
L Ram h.Das~ ¢ /e (gest will he i xed
5A o ‘Parlmal ‘hDas (SC) ’ "/“Pﬁ (lator or
55, . Subir ¥r.Rov (S C). ‘ "/ GC ! .
56, . ) (\1v1 bd Ly e
. ( rhenesa Ty :
a _ ‘ o . grnﬁdin» T &
: : ' selectio: .
56. - ‘Prithiraj Yatar (ST) CM/MEC Date of rion o
‘ : . o , fixed *o h o
- L . . . 15-0=02 ng & -
o N S : ir DRM(P) ‘st oo
- 57. Pradip Boro (ST) ) /RGC Advised tg oo, i
- ST : _ solf rondir v o the
Yo ‘ . : sc'].octior. :
1y 1 | i e e R Tho doge will - 1 oaed

later ore

\k4w//ilf)

for D1v11 ly.Maral
MoF.R1Ve Lumdir .

(2),

I\'o.E/40— /Pt.I(7) Selectior  Lundirg ,d+d:7/06/02,

"Copy forwnrded for 1vlorm'¢10r erd r/actinr to:-

' 1% Staff corcnrnal 4nro: Prr)pnr charrcel.

2. Sr.Am ’; A'I‘M/BPB ()0 Sr.DoM/TMc. (4) C3 to sr.bDPO/IMG
5) CS +o Sr.DOM fo r apprisal o f3r.DOM/IMG nrd keep rend ACIS o
the nbove: mer+1oved s.-affJ -

.6) CIC/IMG. He will'fease relay +the absve thro:—Cortrol Phore.
7). T1/8PB,IMG % CHY.

- N -
C))J’q/jbku L
for Divi 1.Rly.Mardrthr (P),

RO Ry, Luad oy
.{_____T__.--""’_\..- - \ N . .,.‘f .

o ?
e, . ~ EaR
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The

. following staff NhO d[le’red in the wr: Eten
-selection or the post of :

R

ANRRXBRE- [

Cifice of the
ivleRailwiy  ana~er o
Lain lio -

Nated. @2‘12 2702,

-

i~ Result: of ertt.(-’n t'—>*t of gelpctl N for iha
 kost of Fass-"uard in scale

15450007090/ -

LT e
"'t S

L ,ass uprd in,. ,,c&_ewxugaoo:*c.w ,;)' st
~0n '15%6%2002;7706=7-02 and ibsentee on . 10— 8-02 have secureid .

“ld-

fylng mark W -aprear ‘in t5‘:he Viva-voce test of above selactio.:.
no

The names @£ are/arranged below in order or senicority.

/ 3arat Che.3s3arnah, 3r+Goo isGuard/:.-ftp-
2¢ ajit Kre Chanjiai, r«Gooils Guarq/h-,so
3.« sukumar Bhattag,her_)ee, =do=. JLwmGe 7 -
S, 4+ 18.sbddl Hague, ¥ “lo~ /- *“a. R
" 5+ ‘3ankar prasad Chakraporty, vdo— /3t B o
© 6+ Ranjit. KrwKar, - R ~30~ /LmGp Y xé‘,.,-}‘ ‘ .
7+ subhash’ Chakr aborty, T =do= /L@ Y
8+ Sekhar Jutta, < - —do=  /Lufe e e
S+ Narendra Nath 3ora, =30~ /LnGe e T e
10.s- incl e alijan ‘)alkla, =Yoo~ /LeGe - o
1l.sNarayan’Kabiraj, ~Jo~ JluGe - - T F - <
“12. hilan Kanti dey, ~do- /3.
13+ Chandan -¥rs)Jutta, ~=- /I¥Be
14+ 3wvapan Xr.oey, ~30= /LiGe L
15« prowode Kr-dutta, =lo= /pCe
16¢ ymil Chakrabnr byt mmermaesionm 5= /100G
17 laLan Lal Jas, ~30= /L.G.
18+ 3hanu Rnsvisra,’ Goads cuard/NrC.
L9+ Hiranya Kr«Das,. -do~ / NGC
20+ Krishna Tada Jeb, -0~ /711G
21. lranik ch.nNath, ~Jdo= /DL Be
22+ 3ubharh hajumder, -lo- /LG
23+ Haradhan Dey, -lo—- /5I'B.
24+ pimal -Kanti EBiswas, ~3o= /;*Cs
" 25. spurba Kalita, —-3o~ /15GC
2G+« Ram Chanlra las(3C).; ~do= /LiG s
~27. subir Kr.Roy, (3C), ~30= /1GC «
28+ Pradip Xr.Boro {37)., ~Jdo=~ /iGC s
Note i= jerial 0.5 has been qualified in the "Iritten test to
allear in tho Vlva-Voce only with the- help of nOthI'la.L
eniori ty marks . .
o8
v
for Divl. Ra\‘lwayL/é' (7
N-F-Railvay, Lunrl rj_r_.
C_ontd cov /a2
\
~ | .
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o + 1/ 40-5/P-1(7) 3el action.

copy for:m'rded for information and-n/action ES i

1.

2.
4.

=

\30

QRN

Lundi n’J, )éted "5})}@"02

staff concerned through proper channel«

338/1uG & B, 3+ CYMW/NGCe :
Gr(R)/1LLG, 5S¢ 3r«d0M1..G, 6. ARM/wn—IY, 7 Am/BrB,

Divls3ecretary, NFREJ/LumJlng .

.
9. Comnvenor, i FRiU/Lumling. '
1g secy s, C & ST nccccaauon/humilngv
11l. spare copy for D/Cases'
T , . /\
_ i . , U /I/\"\
for Jivl .Railway qu{mel )
‘ N-F.Railway,Lamling -
} Nt .
S %‘\‘1\/!‘ -
R . - <.
‘ : .
. !
. N
. .é;g»‘j;.'
. e
.
B ’ ‘.7..
L '{,*.- Ak e .
\ﬁkx > ~
4



CHC/LMG, to please relay the above niessage through control Phoue.

A S5 WF-’Z'*-».
o L5 . Y
Agg . AF S T
/- |
O XMXR i IMG e DL20.03.03
f
' ’ To, C/- Sr.DOM
i CYM/NGC ‘ ’ AM/GHY
Y SS/BFR " AM/BPB .
: S3/LMG TYLMG '
i ‘ : “T/BPB \
Rég: Yira-voce test for the post of Passengzer Guard in scale Rs. 3000-8000/-
: 40-9/ P-1 (T) Selection. Due to uravoidable circumstances viva-voce tests fortha .
. posi of Fasseniger Guard in.scale Rs. 50)0-8000/- held on 19.12.2002, 20. 12.2002 and
' 23.12.200}3@ cancelled and re-fixed afiesh (viva-voce only) on 02.04.2003, 03.04.2003
and 04.04.2003. ‘ .
Plesse spare and direct the foliowiua stafls to report to DRM(P)/ 1.MG’s office on
the dates shown below: -
!
S/8hri
1. Sarat Ch. Sarmah, Sr. Goods Guard™NGC.™™
2. Ajit Kr. Changmai, Sr. Goods Guard/LMG;
3. Sukumar Bhaltacharjee, Sr. Goods Cnard/IMG.
4. Md. Abdul Haque, - Sr. Goods Guard/BPB.
3. Sankar Prasad Chakroborty, Sr. Goods Guard/BPB. ' 02.04.2003. .
6. Ranjit Kr. Kar, Sr. Goods Guard/LMG. + ¢~ :
’ 7. Subhash Chakraborty, Sr. Goods Guard/IL.MG. ‘
! 8. __SekharDutta ... . Sr.Goads GuardLMG. - -
' 9. Narendra Nath Bory, Sr. Goods Guard/tMQG. @
] 10, Md. Alijan Saikis, Sr. Goods Guard/i MG~
i © .11, " Narayan Kabiraj, Sr. Goods Guard/LMG. ™
12, Milan Kanti Dey, Sr. Goods Guard/BPB. v
13.  Chandann Kr. Dutta, Sr. Goods Guard/BPA. ‘
14. Swapan Kr. Dey, Sr. Goods Guard/LMG. .0 ‘
15.  Prowmode Kr. Dulta, . Sr. Goods Guard/NGC. . \__ 03.04.2003.
16, Sunil Chakraborty, Sr. Goods Cuard/LMG., (" - .
17, Ratan Lai Due, Sr. Gooda Guard/LMG. b
3 18. Bhanu Rn. Misra, Goods Guard/NGC.
J 19, Hiranya Er. Das, Goods, Guard/NGC. R
| 20.  Krishna Pada Deb, Goods Unard/LMUL. ‘
¥ 21.  Manik Ch. Nath, Goods Guard/BPB. o i
3 " 22, Subhash Majumder, Goods Guard/1.MG. ] \
: 23. ' Haradhan Dey, . Goods Guard/BPB. °~ | - . ‘
! 24.  Bimai Kanti Biswas, Goods Quard/NGC. WL 04.04.2003. :
4 25. - Apurba Kalita, Goods Guard/NGC. : !
: . »26.  Ram Chandra Das(SC), Goods Guard/LMG.
1 ! 27.  SubirKr Roy  (SC), Goods Guard/NGC.
: 28, ' PradipKr. Boro (ST),”  Goods Guard/NGC.  _

| (Mﬁv‘/;; ey
(A Narayanan) :
, APG/ T/ LM o
for DRM(P) / LMG. ~
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‘/_/
Office of the
DRM(PYLMG
Dated:04.04.2003.
_, In the selection for filling up of 19 posts (UR-17, SC-01 & ST-01) of
Passenger Guard in scele Rs. 5000-8000/-, written test held on 15.06.2002,
06.07.2002 and absentee written test held on 10.08.2002 and viva-voce test held
on '02.04.2003, 03.04.2003 & 04.04.2003, the following candidates have come
out successfully and empanetled for the post of Passenger Guard in Scale Rs.
5000-8000/-. - .
\_-1"  Shri Sarat Ch. Samah, St. Goods Guard/NGC.
2) Shri Ajit Kr. Changmai, Sr. Goods Guard/LMG.
3) Shri Sukumar Bhattacharjee, Sr. Goods Guard/1L.MG.
4)  Md. Abdul Haque, - Sr. Goods Guard/BPB.
- 5) * ShriShankar Prasad Chakraborty, Sr. Goods Guard/BPB.
8) = Shri Ranjit Kr. Kar, A Sr. Goods Guard/LMG.
7)  Shri Subhash Chakraborty, Sr. Goods Guard/LMG.
8)  ShriSekhar Dutta, Sr. 500ds Guard/LMG,
9) Shri Narendra Nath Bora, Sr. Goods Guard/LMG.
10)  Md. Alijan Saikia, Sr. Goods Guard/LMG.
11)  Shri NarayanKabiraj, Sr. Goods Guard/LMG.
12)  Shri Milan Kanti Dey, Sr. Goods Guard/BPRB.
13)  ShriChandan Kr. Dutta, Sr. Goods Guard/BPB.
14)  Shri Swapan K¥r. Dey, Sr. Goods Guard/L MG.
~ 15)  Shri Promode Kr. Duita, - Sr. Goods Guard/NGC.
16)  Shri Sunil Chaleaborty, Sr. Goods Guard/LMG.
17) -Shri Ratan Lal Das, Sr. Goods Guard/LMG.
18)  ShriRam Chzndra Das (SC), Goods Guard/LMG.
- 19)  ShriPradip Kr. Boro (ST), Goods Guard/NGC.
The-above names are arranged in order of their seniority.
The panel has been approved by ADRM/LMG on 04.04.2003.
. : ! \\
JV&AJ&?
(A %arayana})tj k

APONLMG.
for Divil. Rly. Mansget (P)/LMG.

Contd...2.

- i-



No? . E/40-9/P-| (T)Selecnon ated:04.04.2003.

1) - Staffconcerneui through propefchanne) . o Ceme

2 8S8's- LMG&BP_B

3) * CYM/NGC.,

4) SrDOM/LMG L Lo
5) ARM/GHY& AM /8PB: C ‘
6) - Divil. Secy/NFREU/LMG

7) Convenor / NF RMU- 1LMG. -

8) - Spare copies for P/ ¢ases:

5% cofs ﬁssOciamJ)Ww

(A Narayanan‘)
APO 1 1 LIMG.
ot Divil, Rly. Manager(P)/! MG.
1@ el “Q,
i

AoRRR g
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: (o)
N.F.Railway.
Office of the
Divi Rly Mangger(P)
NFRly, Lumding.
Office order. - Deted/Z /412003,
The foliowing Sr.Googz Guard in zcale Rs. *'-000-800()/- who have been empanelled for
promoticn to the per‘ 6f Pass Cunrd in scale Ra.S000-8000/- vide this office Memorandum
Mg BAG-U/P-1(T) Salachion Did (4-4-2003 are harsby tempo ranly postad us Pess Guard on
thair axigfing pay :md scala at tha ststion ehown against each vica ‘vacancy with immediate
Bitou . .
5N | Name Present Design. & Stn. Posted as Pass.Gd. in scale
b o , Rs.5000-8000/-
SShrt. - .
1. SaratCh3 r.ﬂih:xh, - Sr.Coods GENGC. Pass Gd/GHY.
2. AptKr.Chmgmai, ~do«/LMG. Pass GA/BPE.
3. Sukumsr Bhattacheriee, ~do~LMG. Pasa W/BPB. -
4, Md.Abdii Hague, -Go-fBFB. . Pass.Gi/BPB.
%, Sanker Praced Chakrsborty, -do-/BEB. Pass. Gd/BPB.
6. Ranjit Kr Kar ] -do-/LMQ. . ’ -Page Gd/BPB.
7. Subhash Chakmborty, -do-/LMQ. Not promoted due fo WIP for 1.1/2 Yrs,
. w.ef 10-7 -0'%009104
8. Selchar Dutta, -do-/LMG. Pags G/BPB.
5. Narendra Nath Bora, -d0-LMG! Pass G/BPB.
- 10. Md Alijan Satkia,  -do-LMG. Pass G/BFB.
11. Narayan Kabirzi, ~do-/IMG Page QA/BPB. -
iZ. Milan Kanti Dey, -tdo-/BPB. Pass. GA/BPB.
13. Chantizn Kr.Dutta, -do-/BPB. Not promoied dus to WIT for 1.1/2 Yis:
: w.ef 1-12-01 o 31-5-03.
14. Swapan Kr.Dey, -do-/LMG. Pass. Gd/BPB.
15. Promode Kr.Dutta, -Go-/NGC, Pass. (Gd/GHY.
16, Sunii Chakraborty, -do-/LMG. - Pass. Gd/BPB.
/ Composue transfer grant, T/Pass end joining nme arc admissible in the cases of
S1Nos.2,3,6,8,9, 10,11, 14 & 16 ouly.
This issues as per order of St. DOM/LMG. A
(Vi
(A Narayanan}
\  APO//LMG.
’ for Divl.Railway Manager(P)

N.F.Rly.,Lumding.

Coutrd...P/No.2
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».11 PHODS , ORMs, ADRis, 31 Dr\:/ﬁwv CES,
M /NERS, Dzws w:ao/m,:s, pEisy

" ALl Aroa Mandgers Sr.. DHE: (0)S, KNS,

.’)w\'/DBRT A1l Non-—:!lvlsionalimd uns gy,
y CX/BE. LineMLG, Dy, CSTE- (¢ /Mic, - S .

. CSTE+ (¥ /LG, 1:}. CAO/Cash & Buy ML, :
i-ll Spoes & Ares of P Branch/IILG, : - ; K
The! L;S/NFR"’U, NFRMU, .cmc TREA! & ch,v::./lmo :
Sun - P;.‘!'x,cdu.c £m neldy an tolast Jana f»r

mc'-wtlmn Lo posts clynal Fiad as .
clx.ct:on .

A cony cof Rull\l Wy Dzoenﬂ‘s leceor We, B (1a) 1/2(2'00/
PN 1/41 dated 7-8-2063 (RBE Ne, 131/.0 3} en Ghe.akeva
mortiencd . 5unjcct is ferwarded for infeimatien .and ‘necgssary
actLen, Bvardts: ‘ohriicr letter dates 8.5-2802 as’r oFOrT 0R"
te intheir pcesent letier was clreulate .& undaer “GM (BX/MLG 8
Ne, BPJ - 438- z/z.,4/o Pr. XIII (C): dacdad 22-3-2002.;

a

P :
fer inﬁbz’q\atiog Ty

v' v'.. . ) v -\ b_)

Ve,l.‘— 1, 1983 15 alse mclcooil b&-'x.mith

:

(G K. .‘\g!
R . ) .. . SP. ’/!‘\l"l .
R . ser Ll -aRl\u e .\d(z‘-R (p)/.ql,c

o dated 75822093 ) . . B

Sub: Procedure for holding selections for proniuiion to posts
classificd as ‘Selection’. -

n

in terms of extant procedurg, selection poste we : fod !-, 3 posmve act ol se.2eion
consisting of a writien test and/or viva voce; viva vore L2ing & muastin ev<: Y case

111 Incases wheie writlen testis held as pan Gl i 2S4SO Tt pmmobon to e faghest
grade selection post in a calegury, the same includ -5 ubjr.stve tyie questions for aboul 59 50%

(in the range of 45% o 55%) o_f_t_h_(;:_ total marks for e waitlon west. The obfectivo y typc
qUEslons limited to about 25%( in the range oI 20% v 30%) of the total marks for the writien
exzmination, if any, held as part of the selection fo: promution to s& Jection posts in b iower .
q-addes, have also been intreduced vide ACS No.13; e suedd under b dv Ministry’s leftar of aven
nsnber dated 8.3.2002 with the stipulation that i anb . 0 oruel the impact ¢ random

.:uxa\M,leg, thera vwili be I'L,\,\,u\ 2 mamng t()[' -‘UTOI\U it :‘I ~..:.| U.‘.:& Liive type \gd&‘“lluﬂ‘

2. The staif sice in the fuen of Nopareuentat ooanc: wade. hy Jod Sehema ¢ d the
PNM have demanded that: , _ -

i) jn order to reducs qubjecbvu'y 10 thu masd.yt exienl possible inthe deparknental -
T gelections, viva: v'oce should be eiiminal-d . fire analogy of viva voce: having bei

éhm.natcr. in thu ruisnents from 0. rr.q{}“,t thmugh ‘Raiiway. RL‘)U!.)IN‘O{I!
as; 'mu “‘”“*"'“ Bt - .,__._.,_',‘,_,_, -
— ]

concept of negative marht g snould t & doni away with.

Purs Ha/ cliberations with the staff side, Minlstry of Railways have considered the
’m'atﬁf carefully and have decioed & under - R S

l) There wxll &no viva voce in the depm vnenlal selections exc _p; in the case of

-~ sefection, f any, for promotion to the posis i the Caléganies of Law Assi stants,
@Jysuomerqpms Telephona Operators and Teachers. For tiiese categorics, viva

voce is in vague in the. recrmtmenl through Railway Recruitment Boards (RR8s);.-
waGONCle e

i
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u) Whne the objectwe type quesuons in the wiitten ‘est held as part of selecnun iR
promotion to all selection posts will bo retained, the concept of nogatnvo n: u!'w
©_for wrong answers to the objective type qvcshom as infroduced vide ACS No. 130

*ibid stands W)thdrawn

3.4 As acorollary.fo-elimination of viva vous in lie dep:u imemal selecuo:nc, the follwanrt
détisions have also been taken -

i) Writen test will invariably. fonn part o1 aki selecions held for promotion to o3
classified as ‘selection’ including he pusls ior which presently only viva vocs ioiitis
part of the selection. B :

i) 15 maJks hltherto allotted {0 viva vece in the sdechon whu,h conslsted of botis

" written test and viva voce test, will now be added to written test. "Accordingly, iz

' fotal ‘marks " allotled to written tect lor zssessing professional ability of iz
_candidates shail be 50 (both in cases where presently writlen and viva voce ¢. o%h/
~ viva voce form part of the salection) except in the case of selection lo posts in :

. ca teqories_of Teachers, Law_Assistants;, Ph hysiotherapists and Telep

Operalors for which the existing disiributi ticn of marks, namely, 35 ior wntten Mt
‘and 15 or viva voce wilf gortiriuc 10 be in force. o

Lo - |
A has also been dec&dcd that the procedure as rewae_d above wil ne apphua.)lra i3
selecnonc not:f ed on or.after the d date of issue of this leder.™ .

\’9 vé//\/ All the _remaining procedure prescrsbec or noksing selsctions including sonstiut. i o
\§ o Selechon Boardswstlr\mam unaltered. O

G2 Arcordmgly tive Indian Railway Establich: nc ntz wnue, Volume |, 1989 RF: mum,“ i
“oo perACS No (50 cnclosui

o —— <
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